36

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi
Original Application No. 753 of 2022

Manvir Tevtiya & Ors. Applicant(s)

Versus
State of Uttar Pradesh. Respondent
Index
Sr. Particulars Page
No. No.
1

.| Joint Inspection Report in compliance to Hon’ble NGT order dated

15/03/2023 in O.A No. 753 of 2020 titled as Manvir Tevtiya & ors. Vs State
of Uttar Pradesh.

2.| Annexure I: A copy of Hon'’ble NGT order dated 15.03.2023. ‘ ‘

hir umag V-‘.DLP)\!M
(Dr.A.K.Vidyarthi)
Scientist-'F’
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,

Delhi- 110032
Place: Delhi
Date: 25.07.2023




37

Joint Inspection Report
(13.06.2023)
of
M/s V.R.S. Foods Ltd. (Unit-3 & 4), Gulaothi, Bulandshahr, U.P

In The Matter Of

Manvir Tevtiya & Ors. Vs State of Uttar Pradesh

O.A 753/2022

-Prepared by-
The Joint Committee of CPCB, UPPCB & DM-Bulandshahr

Constituted by
Hon’ble National Green Tribunal

(Order dated 15" March, 2023)



38

CONTENTS
SINo. | Contents Page No.
1. | Background 3
2. | Inspection of M/s VRS Foods Ltd., Unit-3 & 4, Gulaothi, District- | 3-4
Bulandshahr (U.P.) on 13/06/2023 by Joint team of officials from CPCB,
UPPCB and District Administration-Bulandshahr
2.1 Major observation and recommendations of the joint inspection | 4-
team w.r.t. M/s VRS Foods Ltd., Unit-4
2.1.1. Recommendations of the committee w.r.t M/s VRS Foods 5-6
Unit-4
2.2 Major observation and recommendations of the joint inspection 6
team w.r.t. M/s VRS Foods Ltd., Unit-3
2.2.1. Recommendations of the committee w.r.t M/s VRS Foods
Unit-3 /
3. | Analysis results of ground water samples collected from industrial
premises & surrounding areas and recipient drain
3.1 Analysis results of ground water samples 7-8
3.2 Analysis result of local recipient drain of the units 8
4. | INSPECTION REPORT OF M/S VRS FOODS LTD, UNIT-4, 10-17
GULAOTHI, BULANDSHAHR, U.P.
5. | INSPECTION REPORT OF M/S VRS FOODS LTD, UNIT-3, 18-24
GULAOTHI, BULANDSHAHR, U.P.
6. | ANNEXURES 25
7. | Photographs of unit-4 VRS foods on 13.06.2023 26-29
8. | Photographs of unit-3 VRS foods on 13.06.2023 28-29
9. | Photographs of local drain chambers outside unit 30
10. | Photographs of hand pumps in Gulaothi where samples were collected | 30
11. | Signature of Inspection team Mambers 31
Page 2 of 31




39

JOINT INSPECTION REPORT OF M/S V.R.S. FOODS LTD., UNIT 3 & 4,
BULANDSHAHR, U.P., ON 13/06/2023 IN COMPLIANCE TO DIRECTION ISSUED
BY HON’BLE NATIONAL GREEN TRIBUNAL IN O.A. NO. 753/2022, MANVIR
TEVTIYA & ORS. VS STATE OF UTTAR PRADESH - REG.

1. Background

Hon’ble NGT vide order dated 15/03/2023 in the matter of Manvir Tevtiya & Ors. Vs State Of
Uttar Pradesh in Original Application 753/2022 had directed following:

“According to report dated 02.03.2023, there is no serious violation but we find the
report to be incomplete. As per standards laid down at Serial No. 56 in the schedule to the EP
Rules, Nitrate has to be below 10 mg/l which has not been verified. The TSS has been found
to be 76 mg/l against limit of 50 mg/l (according to the test report) but the report has assumed
the standard to be 100 mg/I. Further, we do not find reference of CTO granted to both the units
and consented limits and mode of disposal of treated effluents. Instead of permitting discharge
into drain, the first option would be to go for ZLD with complete recirculation ~ system and
other option to use for horticulture failing which stringent standards need to apply and not
relaxed standards.

In view of above, we are left with no option except to constitute another Committee
which will now be headed by Scientist ‘E’ to be nominated by CPCB, R.O, State PCB and
District Magistrate, Bulandshahr. The said Committee may make an independent inspection in
the light of above observations and also source of ground water. Report may be filed on or
before June 30, 2023 by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF and a copy thereof may also be
served on project proponent (PP) to enable the PP to file his response, if any, before the next
date. “

In compliance to the aforesaid direction, a joint committee of officials from Central Pollution
Control Board, Delhi, Regional Office, Uttar Pradesh Pollution Control Board (UPPCB),
Bulandshahr and Naib Tehsildar-(Sadar) Bulandshahr, carried out the joint inspection of the
units on 13/06/2023.

2. Inspection of M/s VRS Foods Ltd., Unit-3 & 4, Gulaothi, District- Bulandshahr (U.P.)
on 13/06/2023 by Joint team of officials from CPCB, UPPCB and District
Administration-Bulandshahr.

e In compliance to the Hon’ble NGT order dated 15.03.2023 inspection of M/s VRS
FOODS LTD., Unit-3 & 4, Gulaothi, Bulandshahr (U.P.) (hereinafter referred as ‘the
units’) was carried out on 13" June, 2023 by a joint committee comprising of the
officials from Central Pollution Control Board (CPCB) Delhi, Regional Office-
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Bulandshahr, Uttar Pradesh Pollution Control Board (UPPCB) and District
Administration-Bulandshahr.

At the site, it was observed that both M/s VRS Foods Ltd., Unit 3 & Unit 4 are located
adjacent to each other at Gulaothi, Bulandshahr.

Prior to the entry into the units, the joint team visited the surrounding and nearby areas
around both the units to trace any bypass/ effluent discharge point in the drain. The
team observed that the outlets from the ETPs of both units (Unit 3 & 4) are discharging
into the drain flowing in front of the unit; it was also observed that the recipient drain
originates from the outlets of ETPs of Unit 3 and Unit 4. No outlet other than ETP
outlets were observed at the time of visit. Sample was collected from the drain
downstream of the outlets of both units for further physico-chemical analysis.
Analysis results are presented in Table-2.

The joint team then visited the premises of both the units for performance evaluation
of effluent management system and record keeping.

During inspection both the units were found operational and their ETPs were found
fully functional.

The samples were collected from ETP Inlet, Primary clarifier Outlet, Aeration Tank,
Secondary clarifier Outlet and ETP Outlet in Unit-4 and from ETP Inlet, UASBR
(Anaerobic) Outlet, Aeration Tank, Secondary clarifier Outlet and ETP Outlet in Unit-
3.

Both the units are abstracting ground water through borewells. For physico-chemical
analysis of ground water quality the samples from the borewell of both the units and
two samples from nearby hand pumps located outside the unit’s premises were taken.
The analysis results are tabulated in Table 1.

At the time of inspection, both the units were not reusing or recycling any treated
wastewater for any purpose. All the treated effluent was being discharged into the
drain as permitted in the consent. However, the unit representative informed that they
reuse the treated water for irrigation, gardening and crate washing.

2.1 Major observation and recommendations of the joint inspection team w.r.t.
M/s VRS Foods Ltd., Unit-4 are as below:

1. On the day of visit, the unit and its effluent treatment plant (ETP) were found
operational.
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The unit is having valid consent to operate for processing of 400 KLD of milk to
produce the milk products (Skimmed milk powder (SMP), Ghee, butter, loose
milk and cream). The Consent to operate under Water Act, 1974 & Air Act, 1981
is valid till 31.12.2024.

The unit has installed ETP of 600KLD and as per consent it is allowed to
discharge treated effluent into drain.

At ETP, no flowmeter was found installed at inlet and flowmeter installed at outlet
was without totalizer. Unit is maintaining logbook of ETP outlet by recording
hourly readings from flowmeter.

The ETP comprises of Oil & grease trap tank-> Equalization
tank->chemical/lime dosing tank-> Primary clarifier-> aeration tank -
secondary clarifier-> Outlet & Sludge drying bed.

Online continuous effluent monitoring system (OCEMS) was found installed at
the outlet of ETP and it was displaying values as TSS -21.3mg/l, BOD - 10 mg/I,
COD-59 mg/l and pH value was showing error.

The unit is having CGWA NOC valid till 18.7.2023 with daily abstraction
permission of 250KLD. As per the logbook records average freshwater
abstraction was found 229.1 KLD which is within permitted limits. The specific
freshwater abstraction is calculated as 3.22 KL/MT.

The unit has processed an average of 64.09KLD of milk per day based on data
for May and 13 days of June 2023, against the consented amount of 400 KLD of
milk processing.

The average flow from ETP is approx. 402.8 KLD whereas the specific water
discharge is approximately 5.67 KL/MT of total production of 71 TPD. The
notified wastewater discharge norm under Schedule 1 of Environment
(Protection) Rules, 1986 (EPA Rules) for Dairy sector is 3KL/KL of milk
processed.

The inspection team has collected samples from inlet, Primary clarifier Outlet,
Aeration Tank, Secondary clarifier Outlet and ETP Outlet for verification of
compliance of treated effluent.

As per the analysis of the samples collected by the inspection team, treated
effluent was found complying for pH — 8.2 (against standards of 6.5 — 8.5), BOD
— 06 mg/l (against standards of 30mg/l), COD- 43 mg/I (against standards of 250
mg/l), TSS — BDL (against standards of 100mg/l); Nitrate (NO3-N) — 8.08 mg/I
(against standards of 10 mg/l) and Oil & Grease — BDL (against standards of 10
mg/l), when compared with EPA (Rules) 1986, notified standards for Dairy and
consented discharge norms of the state pollution control board.

The unit has processed 64.1 MT of milk during the 44 days and which makes 3.57
KL of borewell water abstracted per KL of milk.

The groundwater collected from the borewell in the unit premises was found to
have pH - 7.8, COD- BDL, and colour-BDL, whereas the values of total hardness,
total alkalinity and TDS were found to be higher than acceptable limit but were
well within the permissible limits as per IS 10500 standards for drinking water.
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2.1.1 Recommendations of the committee w.r.t M/s VRS Foods Unit-4 are as

follows:

Unit shall explore the options for maximum reuse/recycle of treated effluent in
horticulture, agriculture and irrigation in unit premises and nearby fields.
Unit shall install an electromagnetic flowmeter at inlet and outlet of ETP with

totalizer display.

Unit shall store the ETP sludge in a separate covered storage area and maintain
logbook for sludge generation and disposal.
Unit shall regularly clean the drain chambers and open channel near the

premises for any deposition in drain.

Storm water drains inside the unit premises must be separate and shall not

intermix with effluent channels either untreated or treated.

2.2 Major observation and recommendations of the joint inspection team w.r.t.
M/s VRS Foods Ltd., Unit-3 are as below:

1.
2.

3.

10.

11.

12.

The unit and its effluent treatment plant (ETP) was found operational.

Unit is involved in processing of milk and preparation of lactose with
consented production capacity of 10 TPD.

The unit has installed ETP of 100KLD and as per consent it is allowed to
discharge treated effluent into drain.

Flowmeter is installed at outlet of ETP, without totalizer and provides
instantaneous values only, no flowmeter installed at inlet of ETP. Logbook for
outlet flowmeter is maintained by logging in 12 values in 24 hours.

The ETP of the unit is based on biological (Aerobic & Anaerobic) treatment,
with anaerobic reactor (UASBR) followed by aeration and secondary clarifier.
OCEMS system is installed at the outlet of ETP.

The unit is having CGWA NOC valid till 29.09.2026 with daily abstraction
permission of 250KLD. As per the logbook records average freshwater
abstraction was found 107.3 KLD which is within permitted limits. The
specific freshwater abstraction is calculated as 14.11 KL/MT.

As per logbook provided by the unit, the average production of lactose for May
and 13 days of June is approximately 7.6 TPD which is within the consented
value of 10TPD.

The average flow from ETP is approx. 71 KLD and the specific wastewater
discharge is approximately 9.34 KL/MT of product.

The inspection team has collected samples from inlet of ETP, UASBR tank,
aeration tank, secondary clarifier and final outlet of ETP for verification of
compliance of treated effluent.

As per the analysis of the samples collected by the inspection team, treated
effluent was found complying for pH — 8.5 (against standards of 6.5 — 8.5),
BOD - 06 mg/l (against standards of 30mg/l), COD- 42 mg/l (against standards
of 250 mg/l), TSS — 16 (against standards of 100mg/l); Nitrate — 9.8 mg/|
(against standards of 10 mg/l) and Oil & Grease — BDL (against standards of
10 mg/l), when compared with EPA (rules) 1986 and consented discharge
norms of the state pollution control board.

The MLSS and MLVSS values in the aeration tank was 9181 and 5551 mg/I
respectively and the ratio of MLVSS and MLSS is 0.60 observed.
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13. The ground water collected from the borewell in the unit premises was found
to have pH — 7.4, COD- BDL, colour-BDL whereas the values of total
hardness, total dissolved solids and total alkalinity were found to be higher
than acceptable limit but were within the permissible limits as per IS 10500
standards for drinking water.

2.2.1 Recommendations of the committee w.r.t M/s VRS Foods Unit-4 are as
follows :

i.  Unit shall explore the options for maximum reuse/recycle of treated effluent

in horticulture, agriculture and irrigation in unit premises and nearby areas.

ii.  Unit shall install electromagnetic flowmeter at inlet and outlet of ETP with
totalizer display.

iii.  Unit shall store the ETP sludge in a safe place and maintain logbook for
sludge generated and disposal.

iv.  Unit shall clean the drain chambers and open channel near the premises for
any deposition in drain.

v.  Storm water drains inside the unit premises must be separate and shall not
intermix with effluent channels either untreated or treated.

Detailed inspection reports of both the units including analysis results of ETPs, observations
and recommendations are mentioned in subsequent pages.

3. Analysis results of ground water samples collected from industrial premises &
surrounding areas and recipient drain

3.1 Analysis results of ground water samples:
e The inspection team has collected samples from one borewell each at Unit-3 & Unit- 4 as well
as two hand pumps located within 500 meter of the unit premises and analysed the samples of
groundwater. The analysis results of groundwater samples are provided in Table 1 below:

Table 1: Analysis results of groundwater samples from unit’s borewell and handpumps

Location Borewell | Borewell |Handpump-1/Handpump-2| Acceptable |Permissible
of Unit-| of Unit-|in Gulaothi |in Gulaothi |limit BISHlimit in
11 v 10500* absence of
alternate
source — BIS-
Parameters 10500*
pH 7.4 7.8 7.4 7.6 6.5-8.5 6.5-8.5
COD BDL BDL BDL BDL - -
Conductivity 830 955 1374 1449 - -
TDS 562 642 936 946 500 2000
Total Hardness
CacO3 292 287 236 182 200 600
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Total Alaklinity

CaCOo3 386 414 578 520 200 600
Chloride 21 29 63 124 250 1000
Flouride 0.74 0.89 0.66 0.81 1 1.5
Nitrate

(NO3-N) 1.89 3.91 8.5 7 45 45
Nitrite

(NO2-N) 0.02 0.05 0.1 0.14 - -
Colour BDL BDL BDL BDL 5 (Hazen)| 15 (Hazen)

Parameters (all values are in mg/l except pH, Conductivty - umho/cm & colour-colour unit)

*Standards IS 10500: 2012 Drinking water-Specification (Amendment No. 1 June 2015)

o Borewells at Unit-3 & unit-4 — Borewell at the unit 3 & 4 is the fresh water source for
industrial activity of the unit. The ground water collected from the borewells of both the
units were found to have pH — within limits, COD- BDL, colour-BDL whereas the values
of total hardness, total dissolved solids and total alkalinity were found to be higher than
acceptable limit but were within the permissible limits as per IS 10500 standards for
drinking water.

o Handpump-1 — At Gulaothi near Smile care clinic & Yadav Hotel (28.590557,
77.788600) which is located at approx. 150-meter aerial distance from unit. The ground
water collected from this handpump-1 outside the unit near Yadav Hotel, Gulaothi was
found to have pH — 7.4, COD- BDL, colour-BDL whereas the values of total hardness,
total dissolved solids and total alkalinity were found to be higher than acceptable limit
but were within the permissible limits as per IS 10500 standards for drinking water.

o Handpump-2 — Gulaothi near Ramnagar Mohalla and Bilal Masjid (28.593662,
77.787423) which is located at approx. 300-meter aerial distance from unit. The ground
water collected from this handpump-2 outside the unit near near Ramnagar Mohalla and
Bilal Masjid was found to have pH — 7.4, COD- BDL, colour-BDL whereas the values of
total dissolved solids and total alkalinity were found to be higher than acceptable limit
but were within the permissible limits as per IS 10500 standards for drinking water.

3.2 Analysis result of local recipient drain of the units:

e Treated effluent from the ETP outlet of Unit-3 and Unit — 4 is discharged to a local chamber
outside the unit premises, and the chamber outflows as local drain carrying discharge from
both the units.

e At upstream of the units no discharge was observed.

e Sample was collected from the drain downstream of the outlets of both units for further
physico-chemical analysis. Analysis results are presented in table below:
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Table 2: Analysis results of the drain sample

Sampling Parameters (all values are in mg/l except pH, Conductivity - pmho/cm
location & colour-colour unit)
Colour | pH | BOD | COD| TSS TDS |Nitrate-N| Nitrite-N
(NO3-N) | (NO2-N)
Downstream to| BDL 6.8 132 562 91 1040 2.83 BDL
Unit gate <0.5 <0.01

e The recipient drain outside the premises of the unit originates from the local chamber receiving
discharge from the ETP outlets of both units.

e The samples collected from the drain outside the unit which carries effluent from the ETP
outlets of Unit-3 and Unit-4 has been found to have higher values of BOD- 132mg/l; COD-
562mg/l; TSS- 91 mg/l as compared to the analysis values of samples collected from the ETP
outlets of both the units.

e It was observed that the recipient drain was having three chambers in the stretch of the drain
flowing in front of the units. The discharge from both ETP outlets in first chamber was visually
cleared, whereas scum was found deposited in the next two chambers which may be causing
higher values of BOD, COD and TSS in drain when mixed in flow with treated effluent.

Recommendation:

e Unit shall ensure regular cleaning of chambers to ensure the free flow of wastewater and to avoid
any kind of deposition in the chambers.
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4.

INSPECTION REPORT OF M/S VRS FOODS LTD, UNIT-4, GULAOTHI, BULANDSHAHR,

U.P.

General Information & Operational Details

Date of Inspection 13.06.2023

Name & complete Address:

1. VRS Foods Ltd. Unit -4, Old Bus Stand, Gulaothi, Bulandshahar
Geographical Coordinates N: 28 590531
2. | (Latitude and Longitude) in
Decimal E:77.787012
Name of the: occupier/ contact | Mr. Rajendra Sharma, Unit Head
3 person(s) with designation: 9837750888
' a) Telephone/Mobile(s) Mr. Naveen Kumar
b) E-mail 1D(s) 9837026520, naveen.kumar@parasdairy.com
4. | Date/year of commissioning 1994
5. | Name of SPCBs Regional Office UPPCB, Regional Office - Bulandshahar
6. Operational Status of the unit Operational
24hours Operation hours per day
7. Operational Schedule 350-360 Number of Working days per year
Approximate Distance (Km) from
River Ganga / or its tributary . o
8. (specify name of the tributary) Kali East- ~ 3.5KMs
(measure via Google map)
Manufacturing process flow chart Process flowchart of Skimmed Milk Powder enclosed at
9. for each product Annexure 1
(Flowchart to be attached)
Validity with date If not valld,:;/rr]]eew;gApplled for
CGWANOC status (Valﬁtgﬁg d;co be (application and expired NOC copy to be
10. attached)
NOC from CGWA as a permission
to abstract groundwater 18.07.2023 Copy enclosed at Annexure-2
(copy to be attached)
Validity with date If not valid, whether Applied for
. : renewal?
Consent Status (Valid copies to o . .
(application and expired consent copies
be attached)
to be attached)
Consent to Operate issued under Copy enclosed as Annexure-3
11 Water Act, 1974 by SPCB 31.12.2024
' (copy to be attached)
Consent to Operate issued under Copy enclosed as Annexure-4
Air Act, 1981 by SPCB
(copy to be attached) 31.12.2024
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Authorization for Hazardous Waste
Disposal issued under Hazardous
and Other Wastes (Management &
Transboundary Movement) Rules,
2016 by SPCB (copy to be
attached)

Copy enclosed as Annexure-5

30.03.2026

Product(s) & Capacity-

i. TOTAL Permitted production (As per consent):
Raw material (in nos. and weight in TPD): Semi-
finished/Finished product (in TPD): 400 KLD (approx.
412TPD)
Other(s):

ii. ACTUAL TOTAL production (during the inspection):

12. {For all main product(s) and By- R§W material (in nos. or weight in TPD): 64.1 KG/day raw
roduct(s)} milk (approx. 64 KLD)
P Semi-finished/ Finished product (in TPD): Total Raw milk
2819.997 MT, Ghee — 200.59 MT, Skimmed Milk Powder-
2.3 MT for 44 days (31 days of May and 13 days of June,
2023) — Total production= 71 TPD
Other(s):
Type of Industry / Processes Dairy and milk processing
involved in operation (such as
13.| electroplating/ fabrication of parts/
assembly of parts/ automobile
parts/ service station/ etc.)
RAW WATER SUPPLY
Source(s) of raw water supply Borewell/ Tubewell
Whether flow meter with totalizer installed at borewell line - Yes
In case of Borewell/ Tubewell, No. of Borewell(s) found in the unit premises having flow meter
14 with totalizer installed: 01 No
Logbook maintained:(Yes/No) Type of Flowmeter: electromagnetic
(Last three months’ logbooks to be
attached) Instantaneous flow rate Reading: 44.9) (mention these values
~.m3/hr _ _ ~ | for all the borewells
Totalizer Reading during VISIt™  \ith flowmeters)
66852.050m3
Production process, . i
Washing, etc. Domestic Others (specify)
15| Average . Water  ConsUmption | o9 1 | b (Calculated
(KLD)
for 44 days of May and -
(based on logbook of Water
13days of June, 2023)
abstracted)
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Water  abstracted the

inspection (KLD)

during

195 KLD -

Water Consumption in KL/ MT of
product

3.22 KL/MT ( For avg. 71
TPD of all products)

EFFLUENT TREATMENT PLANT Installed (Yes)
Status of ETP/ PETP Operational
Sample collected during inspection es
Type of Sampling Grab
Designed capacity of ETP /PETP 600 KLD

(in KLD)

16.| Names of all treatment units Inlet->Oil & grease trap tank-> Equalization tank->chemical/lime
(Flowchart to be attached) dosing tank-> Primary clarifier-> aeration tank -> secondary
Also, mention name of operational | clarifier> Outlet & Sludge drying bed-> to local drain discharge
treatment units to Gulaothi drain and ultimately to Kali East river
Processes from where wastewater Milk processing and packaging area
streams reaching ETP/ PETP
Type of treatment process Physico-chemical followed by Biological (Aerobic) without
tertiary treatment
Name of chemical(s) consumed in | Alum-75-150 Kg
17.| ETP/ PETP and their quantity (in DAP-5 Kg per Week
Kg/day) Urea-5 kg per week
System of chemical mixing for
18.| solution preparation (Manual/ | Mixer
Mixer)
System of Chemical dosing
19.| (Manual/  Mechanical  through | Mechanical
pumps)
ETP/PETP INLET
20.| Flow meter with totalizer installed | No flowmeter installed at Inlet of ETP. Hence, no record of
at ETP/ PETP inlet effluent generation.
ETP/PETP OUTLET
Flow meter with totalizer installed | Flowmeter without totalizer installed only instantaneous value is
at ETP/ PETP outlet shown
Type of Flowmeter: electromagnetic/ ultrasonic etc.
Logbook maintained: Instantaneous flow rate Reading: 13.76m3/hr
21 Totalizer Reading: No totalizer available

Logbook indicating hourly value maintained.

Production processes Domestic uses Others (specify)

Average Effluent Discharge (KLD)
(based on logbook of ETP/ PETP
outlet)

402.8 KLD (avg for 21 -

days (April-7 days;
May- 6 days; June 8
days)
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Effluent Discharge  during the | 416.8 KLD - -
inspection (KLD)

Effluent Discharge in KL/ MT of | 5.67 KL/MT - -
product

22.

TREATED EFFLUENT RECYCLED

Flow meter (s) at all recirculation
lines installed with totalizer

No flowmeter to record treated water reuse was found installed. It
was informed that treated water is used for gardening purpose
however, no such activity was observed at the time of visit.

23.

TREATED EFFLUENT DISCHARGED

a) No. of consented outlets
b) Actual no. of outlets observed
during visit

01
01

Whether any By-pass / multiple
Outlets of Effluent observed

No bypass observed at the time of visit

Mode of discharge from the unit
premises

Pipeline to open drain outside unit premises

Ultimate disposal point

ETP outlet=>local drain=> Gulaothi drain

Tracked route to reach river Ganga
or its tributary (include name of
drains/ intermediate rivers)

ETP outlet=>local drain=> Gulaothi drain—=> river Kali East-> river
Ganga

Sewage management section

24 | Sewage management status

No residential colony inside the premises.

Managed through Septic tanks
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25

OCEMS STATUS AND DETAILS

Whether installed or not

Yes

Whether connected to CPCB server

Yes

Parameters displayed on OCEMS

pH, BOD, COD, TSS, Flow

Last date of calibration

08.02.2023

Location of OCEMS (In-line/ On-
line)

Outlet channel loop of ETP

Instantaneous values shown on
OCEMS during inspection

Flow (m3/hr): 17.6 (separate flow meter display)

pH : error

TSS (mg/l): 21.3
BOD (mg/l): 10
COD (mg/l): 59

26

AIR POLLUTION

— EMISSION SOURCES & CONTROL

Sources of air Chimney APC Equipments
pollution Details Stipulated Provided

3 Boiler (10, 8 & | 35 meter Cyclone & ESP Cyclone & ESP

6 TPH)

Thermopack

Details of D.G Set Capacity
625 KVA,500KVA,380 KVA

Fuel Consumption . Process/

Type of fuel Consumption Machine

Diesel 285 Ltr DG

27

SOLID WASTE & SLUDGE MANAGEMENT

Solid waste generated in the unit:

Production Process waste —

ETP Chemical Sludge — Approx. 5-6 ton per year [4.120 MT

(manifested on 23.06.2023)]
Raw material residues-

Used oil — 30 Itr (manifested on 23.06.2023)
Others (if any) — E-waste disposed — Form-6

ETP Sludge Dewatering system

Sludge drying beds

Total Solid waste generated (in
Kg/month)

No record maintained

Mode of Hazardous waste disposal

TSDF Site- through Bharat Oil & Waste Management Ltd.

Copy of agreement at Annexure-6.

If Disposal through TSDF site:
(Last four Form- 10 to be
attached)

Yes

Form 10 for 23.06.2023 provided (enclosed)

28

ENVIRONMENTAL LAB

Availability of Environmental Lab
(Also, mention type of instruments
available in the lab)

Yes, common laboratory with Unit 3.

pH meter, weighing machine, COD digester, titration, oven,

etc
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nos.)

Staff engaged at ETP (along with | 04

ELECTRI

CITY CONSUMPTION IN ETP

Whether
installed for ETP

separate energy meter

Yes

29 | Average Electricity Consumption (in

KWh/day) (based on logbook)

141KWh/day

during inspection (in KWh)

Instantaneous energy meter reading

8086.01

COMPLIANCE STATUS

30 | As per effluent discharge norms

Complying

Overall

Complying

31 | UNIT under Environment (Protection) Rules, 1986/ required as per Consents)

Effluent Analysis Report- Quality of discharged effluent (for all parameters as notified for the

Notified
general
: Discharge Compliance
ETP P””?"i‘ry Secoqd_ary ETP standards Norms w.r.t.
Parameter # ; clarifier | clarifier . as per i
inlet outlet for inland consent/notif
outlet overflow consent | .
surface ied standard
water
E(P)A, 1986
Colour
(Colour Unit) BDL BDL BDL BDL - -
pH 7.2 6.7 7.8 8.2 6.5-8.5 - Complying
BOD 723 207 34 06 30 30 Complying
COD 2106 932 148 43 - 250 Complying
TSS 571 372 BDL BDL 100 100 Complying
TDS 1292 1772 764 940 - - -
Nitrate-N 3.55 8.13 8.08 .
(NO3-N) 2.37 10 - Complying
Nitrite-N. | BDL  |BDL BDL BDL | ] ]
(NO2-N) <0.01 <0.01 <0.01 <0.01
Oil and :
Grease - - - BDL 10 10 Complying
*In Aeration | MLSS (mg/l): 5687
Tank(s), MLVSS (mg/l): 3760

# All values except colour & pH are in mg/l
BDL - below detection limit
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32 | Groundwater Analysis Report (s): Yes

Sampling |Parameters (all values are in mg/l except pH, Conductivty - umho/cm & colour-colour unit)

location pH COD |Conductivity |[TDS |Total Total Chloride [Fluoride |Nitrite |Nitrate [Colour
Hardness |Alkalinity (NO2-N) |(NOs-N)

Borewell 7.8 |BDL 955 642 287 414 29 0.89 0.05 3.91 | BDL

of Unit-1V

Acceptabl | 6.5- - - 500 200 200 250 1 - 45 5

e limit 85

BIS-

10500*

Permissibl| 6.5- - - 2000| 600 600 1000 15 - 45 15

e limitin 85

absence of

alternate

source —

BIS-

10500*

*Standards IS 10500: 2012 Drinking water-Specification (Amendment No. 1 June 2015)

@ Specific Observations:

10.

11.

12.

On the day of visit, the unit and its effluent treatment plant (ETP) were found operational.

The unit is having valid consent to operate for processing of 400 KLD of milk to produce the milk
products (Skimmed milk powder (SMP), Ghee, butter, loose milk and cream). The Consent to operate
under Water Act, 1974 & Air Act, 1981 is valid till 31.12.2024.

The unit has installed ETP of 600KLD and as per consent it is allowed to discharge treated effluent into
drain.

At ETP, no flowmeter was found installed at inlet and flowmeter installed at outlet was without totalizer.
Unit is maintaining logbook of ETP outlet by recording hourly readings from flowmeter.

The ETP comprises of Oil & grease trap tank—> Equalization tank->chemical/lime dosing tank->
Primary clarifier-> aeration tank - secondary clarifier-> Outlet & Sludge drying bed.

Online continuous effluent monitoring system (OCEMS) was found installed at the outlet of ETP and it
was displaying values as TSS -21.3mg/l, BOD - 10 mg/l, COD-59 mg/l and pH value was showing error.
The ETP receives effluent from process area and floor cleaning.

The unit is abstracting water from borewell and as per logbook for 44 days of May and June 2023 the avg
fresh water abstraction is 229.1 KLD for all processes which makes the specific fresh water abstraction as
—3.22 KL/MT.

The unit has processed an average of 64090 Kg of milk per day (approx. 64.09 KLD) based on data for
May and 13 days of June 2023, against the consented amount of 400 KLD of milk processing.

The average flow from ETP is approx. 402.8 KLD whereas the specific water discharge is approximately
5.67 KL/MT of total production of 71 TPD.

The inspection team has collected samples from inlet, outlet and aeration tank of ETP for verification of
compliance of treated effluent.

As per the analysis of the samples collected by the inspection team, treated effluent was found complying
for pH — 8.2 (against standards of 6.5 — 8.5), BOD — 06 mg/l (against standards of 30mg/l), COD- 43 mg/I
(against standards of 250 mg/l), TSS — BDL (against standards of 100mg/l); Nitrate (NO3-N) — 8.08 mg/I
(against standards of 10 mg/l) and Oil & Grease — BDL (against standards of 10 mg/l), when compared
with EPA (rules) 1986, notified standards for Dairy and consented discharge norms of the state pollution
control board.
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13. The MLSS and MLVSS values in the aeration tank was 5687 and 3760 mg/I respectively and the ratio of
MLVSS and MLSS 0.66 observed. The unit has processed 64.1 MT of milk during the 44 days and which
makes 3.57 m? of borewell water abstracted per KL of milk.

14. The ground water collected from the borewell in the unit premises was found to have pH — 7.8, COD- BDL,

colour-BDL whereas the values of, whereas the values of total hardness, total alkalinity and TDS were
found to be higher than acceptable limit but were well within the permissible limits as per 1S 10500
standards for drinking water.

15. Unit is discharging the treated effluent from ETP into the local drain as per consent condition, which
reaches river Kali-East through Gulaothi drain.

@ Specific Recommendations/Suggestions:

1. Unit shall explore the options for maximum reuse/recycle of treated effluent in horticulture, agriculture
and irrigation in unit premises and nearby areas.

Unit shall install electromagnetic flowmeter at inlet and outlet of ETP with totalizer display.

Unit shall store the ETP sludge in a safe place and maintain logbook for sludge generated and disposal.
Unit shall clean the drain chambers and open channel near the premises for any deposition in drain.
Storm water drains inside the unit premises must be separate and shall not intermix with effluent channels
either untreated or untreated.

arwN

Overall Compliance Status: Complying
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5.

INSPECTION REPORT OF M/S VRS FOODS LTD, UNIT-3, GULAOTHI, BULANDSHAHR,

U.P.

General Information & Operational Details

Date of Inspection 13.06.2023

Name & complete Address:

VRS Foods Ltd., Unit - 3, Old Bus Stand, Gulaothi Distt.

L Bulandshahar
Geographical Coordinates N: 28.591523
2. | (Latitude and Longitude) in | E: 77.786042
Decimal
Name of the: occupier/ contact | Mr. Rajendra Sharma, Unit Head
3 person(s) with designation: 9837750888
' c) Telephone/Mobile(s) Mr. Naveen Kumar
d) E-mail ID(s) 9837026520, naveen.kumar@parasdairy.com
4. | Date/year of commissioning 1994
5. | Name of SPCBs Regional Office UPPCB, Regional Office - Bulandshahar
6. | Operational Status of the unit Operational
. 24 hours Operation hours per day
£ Operational Schedule 350-360 Number of Working days per year
Approximate Distance (Km) from
River Ganga / or its tributary . _
8. (specify name of the tributary) Kali East- ~ 3.5KMs
(measure via Google map)
Manufacturing process flow chart
9. for each product Flowchart for Lactose enclosed at Annexure-1
(Flowchart to be attached)
Validity with date If not valld,:ggswaﬁgApplled for
CGWANOC status (Valid copy to be (application and expired NOC copy to be
attached)
10. attached)
NOC from CGWA as a permission
to abstract groundwater 29.09.2026 Copy enclosed at Annexure-2
(copy to be attached)
Validity with date If not valid, whether Applied for
: X renewal?
Consent Status (Valid copies to . . .
(application and expired consent copies
be attached)
to be attached)
Consent to Operate issued under 31.12.2024
Water Act, 1974 by SPCB o Copy enclosed as Annexure-3
11. (copy to be attached)
Consent to Operate issued under
Air Act, 1981 by SPCB Copy enclosed as Annexure-4
(copy to be attached) 31.12.2024
Authorization for Hazardous Waste
Disposal issued under Hazardous 30.03.2026 Copy enclosed as Annexure-5

and Other Wastes (Management &

\

2 ‘\\5
@’JA )‘{. C(,)__—_
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Transboundary Movement) Rules,
2016 by SPCB (copy to be
attached)

Product(s) & Capacity-

iii. TOTAL Permitted production (As per consent):
Raw material (in nos. and weight in TPD): Milk permeate
— a by-product from unit-4, quantity not provided
Semi-finished/Finished product (in TPD): Lactose 10 TPD
Other(s):

12. {For all main product(s) and By- iv. ACTUAL TOTAL production (during the inspection):
product(s)} Raw material (in nos. or weight in TPD): total 630.55 MT
for 44 days = 14.330 TPD of milk solids from milk
permeate
Semi-finished/Finished product (in TPD): 7.6 TPD Lactose
Type of Industry / Processes Dairy and Milk processing — Lactose production
involved in operation (such as
13. | electroplating/ fabrication of parts/
assembly of parts/ automobile
parts/ service station/ etc.)
RAW WATER SUPPLY
Source(s) of raw water supply Borewell
Whether flow meter with totalizer installed at borewell line - Yes
In case of Borewell/ Tubewell,
No. of Borewell(s) found in the unit premises having flow meter
14. with totalizer installed: 01 No
Logbook maintained:(Yes/No)
(Last three months’ logbooks to | Type of Flowmeter: Mechanical Flowmeter
be attached)
Instantaneous flow rate Reading: NA
Totalizer Reading during visit: 659787 m®
Production process, . .
Washing, etc. Domestic Others (specify)
Average  Water  Consumption 107.3 KLD (Calculated
(KLD) for 44 days of May and
(based on logbook of Water | O 44 days o I\;Ia;z/ an )
15. abstracted) upto June 13", 2923)
Water abstracted during the
inspection (KLD) 120 KLD i
Water Consumption in KL/ MT of 1411 KL/MT i
product
EFFLUENT TREATMENT PLANT (ETP) Installed (Yes)
Status of ETP/ PETP Operational
16. . . Yes
Sample collected during inspection
Type of Sampling Grab

\

2 ‘\\5
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Designed capacity of ETP /PETP
(in KLD)

100 KLD

Names of all treatment units
(Flowchart to be attached)

Also, mention name of operational
treatment units

Inlet>0il&grease trap tank-> Collection Tank—> Equalization
tank—> Chemical dosing for pH-> UASBR tank—> Aeration tank—>
secondary clarifier-> Final Treated water tank—> Outlet & Sludge
drying bed-> to local drain discharge to Gulaothi drain and
ultimately to Kali East river-> river Ganga

Dimensions of treatment units

Not available

Processes from where wastewater
streams reaching ETP/ PETP

Milk process and lactose preparation

Type of treatment process

Physico-chemical followed by Biological (Anaerobic & Aerobic)
and clarifier without tertiary treatment

Name of chemical(s) consumed in

17. | ETP/ PETP and their quantity (in | 20u™
Soda Ash
Kg/day)
System of chemical mixing for
18. | solution preparation (Manual/ | Mixer
Mixer)
System of Chemical dosing
19. | (Manual/  Mechanical  through | Mechanical
pumps)
ETP/PETP INLET
20. | Flow meter with totalizer installed | No flowmeter at inlet of ETP
at ETP/ PETP inlet
ETP/PETP OUTLET
Flow meter with totalizer installed | Flowmeter installed, with only instantaneous values display. No
at ETP/ PETP outlet totalizer
Logbook maintained: Yes/No Type of Flowmeter: electromagnetic/ ultrasonic etc.
(Last three months’ logbooks to | Instantaneous flow rate Reading: 2.02 m3/hr
be attached) 2 hourly values of instantaneous flow in logbook
21. Production processes Domestic uses Others (specify)
Average Effluent Discharge (KLD) | 71 KLD (avg. for 16 - -
(based on logbook of ETP/ PETP | days (May-7 days; June
outlet) 9 days)
Effluent Discharge  during the | 56.8 - -
inspection (KLD)
Effluent Discharge in KL/ MT of | 9.34 KL/IMT - -
product
TREATED EFFLUENT RECYCLED
22. | Flow meter (s) at all recirculation | No recycling of water observed
lines installed with totalizer
23 Whether Unit has achieved Zero | No, Unit is not operating on ZLD
" | Liquid Discharge?
Page 20 of 31
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If Yes, confirm ZLD condition with
Consent to Operate issued under
Water Act, 1974.

24.

TREATED EFFLUENT DISCHARGED

c) No. of consented outlets
d) Actual no. of outlets observed
during visit

01
01

Whether any By-pass / multiple
Outlets of Effluent observed

No

Mode of discharge from the unit
premises

Pipeline to open drain outside unit premises

Ultimate disposal point

ETP outlet=>local drain=>Gulaothi drain

Tracked route to reach river Ganga
or its tributary (include name of

drains/ intermediate rivers)

ETP outlet=>local drain=> Gulaothi drain=>
Ganga

river Kali East=> river

Sewage management section

25

Quantity of sewage generated (KLD)

NA

26

STP status

(as per consent)

No STP Installed, sewage treated through septic tank

\
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27

OCEMS STATUS AND DETAILS

Whether installed or not

Yes

Whether connected to CPCB server

Yes

Parameters displayed on OCEMS

pH, BOD, COD, TSS

Last date of calibration

08.02.2023

Location of OCEMS (In-line/ On-line)

Chamber on Outlet channel of ETP

28

AIR POLLUTION - EMISSION SOURCES & CONTROL

Sources of air pollution

Chimney Details

DG Set - 250KVA

1 stack

Type of fuel

Diesel

29

SOLID WASTE & SLUDGE MANAGEMENT

Solid waste generated in the unit:
Based on Form-10 dated 23.06.2023

Production Process waste —

ETP Sludge — 2190 Kg (manifested on 23.06.2023)]
Raw material residues-

Used oil — 20 Itr (manifested on 23.06.2023)

Others (if any) — NA

ETP Sludge Dewatering system

Sludge drying beds

Total  Solid waste generated (in | Not available
Kg/month)
Whether Logbook for Solid Waste | Not provided

generated maintained?
(Last three months’ logbooks to be
attached)

Average Quantity of Solid generated
(in Kg/day) (based on logbook)

No logbook data available

Mode of Hazardous waste disposal

TSDF Site- through Bharat Oil & Waste Management Ltd.

If Disposal through TSDF site:
(Last four Form- 10 to be attached)

Yes
Form 10 for 23.06.2023 provided (enclosed)

Whether Logbook for Solid Waste
Disposed maintained?

Logbook not provided

30

ENVIRONMENTAL LAB

Availability of Environmental Lab
(Also, mention type of instruments
available in the lab)

Yes, common lab for Unit-111 & Unit-1V
pH meter, weighing machine, COD digester, titration, oven, etc

Staff engaged at ETP (along with nos.)

04

31

COMPLIANCE STATUS (Complying/ Non-complying)

As per effluent discharge norms

Complying

Overall

Complying

32

Effluent Analysis Report- Quality of discharged effluent (for all parameters as notified for the
UNIT under Environment (Protection) Rules, 1986/ required as per Consents)
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Notified
general
Discgarge Compliance
o ETP | UASBR | Secondary | ETp | Standards | Norms W.rt.
arameter . - forinland | as per -
inlet outlet clarifier outlet consent/notified
surface consent
standard
water
E(P)A,
1986
Colour
(Colour BDL<05 | BDL<05 | BDL<05 | BDL<05 - -
Unit)
pH 7.5 4.7 8.6 8.5 6.5-8.5 - Complying
BOD (mg/l) 786 231 33 06 30 30 Complying
COD (mgll) 2108 865 116 42 - 250 Complying
TSS (mg/l) 135 10 20 16 100 100 Complying
TDS (mgl/l) 1392 480 1100 1092 - - -
Nitrate-N
(NO3-N) 9.76 8.10 9.75 9.80 10 - Complying
(mg/l)
(NO=N) 1 g01 | <go1 | BPE<C0L 1 o ] ] ]
(mg/1)
Oil and
Grease - - - BDL 10 10 Complying
(mg/l)
*In MLSS — 9181 mg/I
Aeration MLVSS - 5551 mg/I
Tank(s),

33 | Groundwater Analysis Report (s): Yes

Sampling Parameters (all values are in mg/l except pH, Conductivty - umho/cm & colour-colour unit)
location pH COD |Conductivity| TDS Total |Total Chloride| Fluoride | Nitrite | Nitrate | Colour
Hardness |Alkilinty (NO2-N) [ (NOs-N)
Borewell of| 7.4 BDL 830 562 292 386 21 0.74 0.02 1.89 BDL
Unit-111
Acceptable | 6.5-8.5 500 200 200 250 1 45 5
limit BIS-
10500*
Permissible | 6.5-8.5 2000 600 600 1000 15 45 15
limit in
absence of
alternate
source  —
BIS-10500*
*Standards IS 10500: 2012 Drinking water-Specification (Amendment No. 1 June 2015)
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1.

2.

3.
4.

o

o N

1

1

1

1

1

1

1

Specific observations

The unit and its effluent treatment plant (ETP) was found operational.

Unit is involved in processing of milk and preparation of lactose with consented production capacity of 10

TPD.

The consented quantity for the ETP treated effluent discharge from the unit is 100 KLD.

Flowmeter is installed at outlet of ETP, without totalizer and provides instantaneous values only, no
flowmeter installed at inlet of ETP.

Logbook for outlet flowmeter is maintained by logging in 12 values in 24 hours.

The ETP of the unit is based on biological (Aerobic & Anaerobic) treatment, with anaerobic reactor
(UASBR) followed by aeration and secondary clarifier but without tertiary treatment facility.

OCEMS system is installed at the outlet of ETP.

The ETP treats effluent generated from process area, washing etc.

The average quantity of water abstracted during the May and 13 days of June 2023 (44 days) is approximately

107.3 KLD.

0. As per logbook provided by the unit, the average production of lactose for May and 13 days of June is
approximately 7.6 TPD.

1. The average flow from ETP is approx. 71 KLD whereas the specific water discharge is approximately 9.34
KL/MT.

2. The inspection team has collected samples from inlet, outlet, UASBR, secondary clarifier and aeration tank
of ETP for verification of compliance of treated effluent.

3. As per the analysis of the samples collected by the inspection team, treated effluent was found complying
for pH — 8.5 (against standards of 6.5 — 8.5), BOD — 06 mg/l (against standards of 30mg/l), COD- 42 mg/I
(against standards of 250 mg/l), TSS — 16 (against standards of 100mg/l); Nitrate (NO3-N) — 9.8 mg/l (against
standards of 10 mg/l) and Oil & Grease — BDL (against standards of 10 mg/l), when compared with EPA
(rules) 1986, notified standards for Dairy and consented discharge norms of the state pollution control board.

4. The MLSS and MLVSS values in the aeration tank was 9181 and 5551 mg/l respectively and the ratio of
MLVSS and MLSS is 0.60 observed.

5. The ground water collected from the borewell in the unit premises was found to have pH — 7.4, COD- BDL,

colour-BDL whereas the values of total hardness, total dissolved solids and total alkalinity were found to be
higher than acceptable limit but were within the permissible limits as per IS 10500 standards for drinking
water.

6. Unit is discharging the treated effluent from ETP into the local drain as per consent condition, which reaches
river Kali-East through Gulaothi drain.

& Specific Recommendations/Suggestions:

6. Unit shall explore the options for maximum reuse/recycle of treated effluent in horticulture, agriculture and
irrigation in unit premises and nearby areas.

7. Unit shall install electromagnetic flowmeter at inlet and outlet of ETP with totalizer display.

8. Unit shall store the ETP sludge in a safe place and maintain logbook for sludge generated and disposal.

9. Unit shall clean the drain chambers and open channel near the premises for any deposition in drain.

10. Storm water drains inside the unit premises must be separate and shall not intermix with effluent channels
either untreated or untreated.

Overall Compliance Status: Complying
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6. ANNEXURES

SI. No

Name

Page No.

Manufacturing Flow Chart

NOC from CGWA

Water Consent

Air Consent

Authorization for Hazardous Waste

Borewell Logbook

N o g M oW N

ETP Flow Logbook
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7. Photographs of Unit-4 VRS foods on 13.06.2023

2023/06/13 12:20

Photo 3: Aeration tank of ETP
' _ O e

¥

Photo 4: Secondary clarifier of ETP
i Sy

/06413 121
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(' 2023/06/13 12:20

2023/06/13 12:12

Photo 9: Energy meter

B
Q'023/06/13 12:58

Photo 11: ETP sludge stored in open

Photo 7: Flowmeter and OCEMS ssor a outlet

2023/06/13 12:22

Photo 12: Boiler area /

2023/06/13 12:45
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2023/06/13 12:28
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Photo 9: Borewell of unit
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9. Photographs of local drain chambers outside unit

Next chamber on local drain outside industry with
scum

Chamber receiving treated effluent from both units

10. Photographs of hand pumps in Gulaothi where samples were collected

2023/06/13 15:03

Photo-1A — Handpump near Yadav Hotel, Gulaothi | Photo-1B — Handpump near Bilal asjid, Gulaothi
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Inspection team Members:

Name Designation Signature

Mrs. Reena Satavan Additional Director & Scientist ’E’ , @)M/'
CPCB, Delhi

Shri. Lalit Narayan Nayab Tehsildar, Sadar- Ceo)
Bulandhshar N7 Cce)

Mrs. Sapna Shrivastava

Regional Officer, UPPCB,
Bulandshahar

Dr. Firoz Ahmad

Research Associate-111, CPCB, Delhi
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. ‘ 10/8/21, 10:30 AM DownloadRegCertificate ©Y.
N 75

GROUND WATER DEPARTMENT Unck - Y
{lamarmi Gange & Bural Water Supply Depattment

iinistry of Jab Shalkd
Govsimiment of Ullayr Pradesh

.

Form 8 (E)
[See rules 15(2)] .
(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR
SINKING OF NEW WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 18/07/2023

{~ Registration No.: 20210800025

Name of the Owner RAJENDRA SHARMA
‘ ‘Address of the Applicant Old Bus stand, Gulacthi Application Form Serial No, BLND(OB21 P.INOOII;D
Bulandshahar o
Prate of Submission 07/08/2021 * 8pecimen Signature )
: Compan.y Narne VRS FOOD LIMITED Company Address NEAR OLD BL'SN )

STAMD, GULAD T,
Bl ANDEHAHR

Location Particulars

%y District Bulandshahr Block GULAVATI

4]

Plot No./Khasra No, NEAR OLD BUS STAND, - Municipality/Corporation M
GULAOTHI, BSR

Ward No./Holding No, HA

Particular of the Existing Well and Pumping Device

Data of 15/03/1986

Construction/Sinking of the

well
' Type of Well _ Tube Well/Boring the Well (in meter) &0 00

Purpose of well industiial iza(For Tube Well}
" Strainer Positlon (For Tube Well) ¢ Q{;\\“ o

‘?[’E‘I_:‘ldh/f .

Hnesadaniins infanne/AnnlinalinnFarmowninadReaCertifinata?R saictration N=VkhWeeYhval= 1id

39



%

e

Abi21, 10:30 AM

Type of Pump Used Submersible
Operational Device Eiectric Moi0
Date of Energization (in Case of Eleciric Pump

Maximurn Allowable Raie of 25.00
Withdrawal (m3/ht.):

DownloadRegCeriificate

H.R of the Pump

r . Rate of Withdrawal (m3/ hr.)
) 15/03/1966

Maximum Allowable Running
Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water:

Reason for renewal of ' Hold due to NGT arder

: N.OC.
- .S, B e
- BRO

_i Against Case

—

I W0
70.00
2500
10.00
90000

This No-Objection certificate authorizes the owner applicant (user) to sink a wellin the location specified at SI. (3) for exiraction of
5 shown at Sl. {3}, for running hours | day as shown at Si. {3K), and for maximum
as shown at SI. (3K and is valid subject to the observance of the conditions stated

ground water at a rate not exceeding that a
aliowable annual extracticn of ground water

Conditions

i » (1) In case of any change of ownership of the propose
o {2) Nochange of location, design, rate of withdrawal a

overieaf,

i shall Jead to cancellation of this authorization.
= (3) For the purpose of measuring and recording the guantity of ground water extracted, every sz
water flow meters{conforming to BIS/ IS standards) having telemetry systerm in the abstraction

and quantum of extraction, at outlet of pumping devices an

has been extracted by the said user, unt

; o (4) The concerned Authority reserves th

— o (5)In case of any change of ownership of the existing well, fresh regis

d well, fresh authorization has to be cbtained.
nd pumping device in respect of the proposzd well as indicated at st
(2) and (3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard

id user shalt affix digital
structura, which record rate

d it shall be presumed that the quantity recorded by the meter

il the contrary is proved. The rate of extraction of greund water from the well as
shown in itemn 3(K) shall not exceed to the recorded rate from water meters
e right to stop extraction of ground water from the well dueio quality hazards or any
other reasons, If the situation so demands.

tration has to be obtained. .

N « (6) No change of location, dzsign, rate of withdrawal and pumping device in respact of the existing well as Indicated at 1. (2)

and (3) of this certificate shall be made
shail lead to cancettation of this registra

» (7)ncase any of the particulars | information fur

found to be incorrect during verification

o (8) The Certificate of Authorization/ NOC shall be valid for a parlod of three ye

without prior permission of the Competent Authority. A
tion.

at any subsequent stage, this registration is liablz for ca

have to apply for renewal through a fresh application, at least ninety days prior to expiry of its ve
o (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user.
Depth and zone tapped of piezometer sheuld be commensurzte with that of the purnping viell. The data, ohtainad from

digital water level recorders shall be ma

de available to this office on monthly basis.

« (10} Guidelines for Installation of Piezometers and their Monitoring
» Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape
water level measuring equipment. It is also used 1o take water sample for water quality tesiing whenever neaded. General

guidetines for installation of piezometer

o - The piezometer isto be installed/constructed at the
ground water is baing withdrawn. The diameter ¢ _f'-“

« + The depth of the plezometer should be sam@%am 2 Py
If, more than one piezometer are installed t I
faciiitate shallow as well as deeper ground fr&ey aguifer manitoring 0

o+ No. of piezometers to be constructed & Tybe o waler level monitgritig

S.No Quantum of Ground water

s are as follows for compliance of NOC:

e ould be about 4" to 6"

hd piezometehshpiyd monitor the shallow gr

echanism shall be as

Z g

"%a @&fat g ?’&é
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y deviation in this regard

nished by the agplicant in his application £or issuance of this registration Is

ncellation.

ars from the date of issue. The applicant shall

lidity.

/ sounder or automatic

urm of 50 m distance from the puriping well through which

hing well from which grounc water is being abstracted.

cund water regime. It wil

per below table:

jezormeters Monitiring Mechanism



{8121, 10:30 AM DuwrloadRegCertificate U

o (cumn/day) 77 required kwnfm with
rlanual :

Telemetry

1 <10 0 & 0

2 , 11-50 1 1 0 ‘

; - - §

3 50- 500 1 O 1 ‘

A > 500 2 0 2 E

« +The measuring frequency should be monthly and accuracy of measurement should be up to o, the reportea
measurement should be given in meter up to two decimals.

e« For measurement of water level sounderor aulomatic water tevel recerder (AWLR)/ Digitat Autorratic water level recorder
{DWLR) with telemetry systern should be used for accuracy.

. +The measurement of water level in piezometer should be tak=n, only after the purnping from the surrounding tube vellinae
been stoppad for about four to six hours.

« - All the details regarding coordinates, reduced fevel (with respect to mean level), depth, zone taped and assermbly lowered

: should be provided for bringing the piezometer into the Hydroaraph Monitoring System for Ground Water Department, Uttar
— Pradesh, and for its validation.

o+ The ground water quality has to be monitored twice in a year durlng pre-monsoon (May/June) and posi-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 . capacity
bottle) to the concerned Director, Ground Water Department, Littar Pradesh, for chemical analysis.

¢ - APermanent display board should be installed at piezometer/Tube wells site for providing the iccation, piezometer/ tube
well number, depth and zone tapped of plezometer/tube well for standard referencing and identification.

« +Any other site-specific requirement regarding safety and access for measurement may be taken rare off.

o {11) Any other condition(s) that may be imposed by the concerned Authority.

« {12) Incase, any of the particulars | information furmished by the applicant in his application for issuance of this parmit is
found to be incorrect during verification at any subsequent stage, this permit is fiable for cancellation’

s SPECIFIC CONDITIONS:

e (A) For Industrial User: No Objection Certificate for ground water extraction by indugtries shall be granted subjzct to the
following spacific cenditions:

« i) No Objection Certificate shall be granted only in such cases whese lonal government water suiaply 8gencies are not abie fo
supply the desired quantity of water.

: o i} All industries shall be required to adopt latest water efficient technoiogies so as 1o reduce dependance on ground water

: 1e50Urces. . '

o iil) All industries abstracting ground water in excess of 100 m2/d shall be required to undertaks annual waler audit through

— Cenfederation of Indian Industries (CH)/ Federation Indian Chamber of Comrherce and industsy FEICCTH/ Nations!
Productivity Council (NPC) certified auditors and submit audit reports within three months of comgletion of the sameto
CGWA. All such industries shall be reguired to reduce their greand water use by at least 20% over the next thres years
through appropriate means.

s iv} Construction of observation weli(s) (piezometer)(s) within the premises and instaflation of apmiopriate watar fevel
monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing 10
draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponetit. The
piezometer (cbservation well) shail be constructed at a minimum distance of 15 m frorn the bare well/production well. Depth
and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ welis Monthly wetsr level data
shall be submitted online to the Ground Water Department, up .

¢ V) The proponent shall be reguired to adopt roof top rain water harvesting/ recharge in the project premises. Industriss which
are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pasticides/ insecticides,
fertilizers, slaughter house, expiosives etc.) shall store the harvested rain water in surface siorege tanks for use inthe
industry.

o vi) Injection of treated/ unireated waste water into aquifer system is strictly prohibited.

e vil) industries which are likely to cause ground water p%bm@;g:@ning, Slaughter Houces, Dve, Chamical F-richx® Jdos
Coal washeries, other hazardous units elc. (gs per :‘Bﬂw&}%é«:’ﬁo E‘nﬂgnaka necessary well hesd protection maesure 1D

ensure prevention of ground water pollution. N

o~ o,
CDGK' % \“\\
e (B) Infrastructural User: The No Objection Ceriif gi’é; r ground water bsi\ajction will be graried subject to the following
specific conditions: . ¢ e

it .
o 1) In case of infrastruciure projects that require deveatering, proponent s a%&g‘é required to carry out regular menitoring of
dewatering discharge rate {using a digital water Kvﬁne&e\r)jnd sub;r;ﬁ ihe Hata online 1o Ground Water Departmeant, UP as
o A 7

7
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‘/.
LS applicable. Monitoring records and resulis should be reZ\ d by the proponent far two years, for inspection of reporting as
‘ required by District Ground Water Managemert Council.
| be mandatory for new projects, where ground water requirement is

Treatment Planis (STF) shal
silized for toilet flushing, car washing, gardering €.

o i) Instaliation of Sewage
or from STP shall be u

rmore than 20 m3 /day. The wat

s not require digital signature

This ceriifica
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e UTTAR PRADESH POLLUTION CONTROL BOARD
Ero 28 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
) Phone:0522-2720828,2720831, Pax:0522-2720764, Email: info@uppch.com, Website: www.uppeb.conm

CONSENT ORDER

Ref No, - Diated : 03/01/2022
144545/UPPCB/BuIandshahar{UPPCBRO)/CTG/
water/BULAND SHAHAR/2021
To,
Shii RAJENDRA SHARMA
M/s VRS FOOD LTD UNIT 4
OLD BUS STAND GULAOTHILBULAND SHAHAR,
BULAND SHAHAR

Sub:  Consent under Section 25/26 of The ‘Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent t¢ M/s. VRS FOOD LTD UNIT 4

Reference Application No :14372658 Dated :03/01/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. VRS FOOD LTD UNIT 4 is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the anmexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Conirol Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Poliution Conirol Board

Digitally signed by RAM KUMAR
RAM KUMAR SINGH s
.' Date: 2022,01.03 11:24:07 40538
Chief Environment Officer,

Circle-4

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Control Board, Bulandshahar pass viymaR £ty

SINGH /Do 20220108 2417 4053
Chief Environment Officer,
Circle-4
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Amnnexure to Consent issued to M/e. VRS FOOD LTD UNIT 4 vide

Consent Order No. 14372658/ Water Dated : 03/01/2022
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Milk Processing Capacity- 400
KLD (SMP, Ghee, Butter, Loose Milk and Cream).

2. The quantity of maximum daily efftuent discharge should not be more than the following

‘ Effiuent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge,KT./day discharge point
1 industrial Drain ETP
2 Domestic Septic Tank/Soak Pit Septic Tank
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample, Except the effluent informed in the
application for consent no other offluent should enter in the said arrangements for collection of
offtuent, It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.N0 Parameter . Standard
1 Quantity of Discharge 6.0 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Quantity of Discharge 600 KLD
2 Total Suspended Solids 100 mg/l.
3 Oil & Grease , 10 mg/L
4 BOD 30 ma/L
5 coD 250 maft
5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. _

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This commogp effluent disposal point should have arrangement for
flow meter/V Notch for measuring efflue B, 10 1D s -.- be maintained .

¥,
9. The Unit will file the renewal applicatigh}

Specific Conditions:

_“ &
f"ifﬁﬁf\?\\-\,w./‘)\)s\rz%}
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1. The CTO is issued to M/s VRS FOOD LTD UNIT-4, QLD BUS STAND GULACTH],

BULANDSHAHAR for the production of Milk Processing Capacity- 400 XLD (SMP, Ghee, Butter,

Loose Milk and Cream).

7 Industry shall comply the various condition NOC of SGWA.

3, The solid waste generated from the industry should be disposed in such a mannet that it does not

pollute groundwater, fver or any other surface water body sowrce.

4.The éndustfy shall construct 2 RCC tank that can siore the treated effluent generated OVer a period

of 15 days.

5 The industry will have to easule permission from the SGWA before ground water exiraction and it

Wag e the responsibility of the industry to comply with the yarious conditions of the permission

faken.,

6.The unit shall obtain prior consents in the event of any addition or alteration of existing effluent

treatment or discharge mode or any addition or alteration of new emission generation SOUCes such a8

Boiler/Fumace/Heaters/D.G. sets in accordance with section 75126 of Water Act 1974 & section

91/22 of Air Act 1981 (as amended respectively)

7. Indus;:ry6 shall submit Environmental Statement in prescribed format in Form V of rule 14 of E.P.

Rules 1986.

8. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/process /fuel / plant machinery failing which

consent would be deemed void.

9. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

1981 as amnended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other

applicable rules notified under E.P. Act 1986.

10.Industry shall installed separate energy meter with ETP and maintain a log book regarding daily

power consumption within 03 Month.

Il\i.lnt%ustry shall submit the adequacy report of existing ETP from competent agency within 03
onth.

12 Industry shall submit the adequacy report of land used for irrigation purpose at discharge

utilization on full capacity of the plant.

13 Industry shall submiit a calibration certificate of online monitoring system within 01 Month,

14 Industry shall submit the ground water quality analysis report of the land on which treated

efftuent is being used.

15.Industry shall not discharged any effluent through any conveyance line whether it is open or

under ground in the drain.

16.Industry shall installed calibrated water meter at installed tube wells at appropriate place with the

consultation of UPPCB and comply the conditions imposed by SGWA.

17 Industry shall install adeguate measuring device of the effluent after treatment an @ record shall

be maintain for daily discharge with respect {0 daily milk process. Industry shall not discharge any

iind of effluent through any bypass line outside the premise, rather the total effiuent from different

sections shall be brought to the ETP for the treatment as per nOMm.

18 Industry shall comply the provision of extended producer resp onsibility as per PWM Rule, 2016.

19.Industry shall submit the effluent quality analysis report at every quarter done by competent

approved laboratory.

20, The industry shall operate and maintain Online Continuous Efftuent Quality Monitoring System

offoctively and data shall be transmitted to CPCB and UPPCB server,

~1 Industry shall submit the compliance report at every quarter regarding the conditions.

27 Industry shall ensure t0 develop Miyawalki forest 50 that treated water may be used for irrigation

as per the GO no. 1011/81-7-2021-09(1'1’:)/2016 dated 13.10.2021 of Deptt. of Environment, forest

and climate change. For compliance of this condition Bank guarantee of Rs. 2.0 lac shall be

deposited within a rmonths time along with the proposed plantation.

Issued with the permission of competent authority .

For angd on behalf of U.P. Pollution Control Boeard .

« Dightally signed by A KUMAR

RAM KUMAR SlNGEﬂ"S(NGH

“Daie; 20220103 12436 50530°

Chief Envivonment Officer,
: Cirele-4

45
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e % UTTAR PRADESH POLLUTION CONTROL BOARD

%&% Building. No TC-12V Vibhutl Khand, Gomti Nagar, Lucknow-226010

o Phone:0522-2720828,2720831, Fax:0522-2720764, Emails info@uppeh.comt, Wehsite: www.uppeh.com
CONSENT ORDER

Ref No. ~ Dated ; 03/01/2022

14454SIUPPCBIBulandshahar(U?PCBRO)/CTO/air/BULAN“D

SHAHAR/2021

To,

Shri RAJENDRA SHARMA

M/s VRS FOOD LTD UNIT 4

OLD BUS STAND GULAOTHLBULAND SHAHAR,
BULAND SHAHAR

Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. VRSFOOD LTD UNIT 4

Reference Application No. 14372679 _ Dated : 03/01/2022

1. With reference 10 the application for consent for emmission of air pollutants from the plant of M/s
VRS FOOD LTD UNIT 4. under Air Act 1981.1t1s being authorised for said emigsions, as per the
standards, In enyironment, by the Board as per enclosed conditions .

2. This consent i8 valid for the period from 01/01/2022 to 31/12/2024 .

3. Inspite of the con tions and provisions mentioned in this consent order UP Poliution Control Board
reserves its right and powers 10 reconsider/amend any or all conditions under section 21 (6) of the
Ajr (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent anthority .

Tor and 0B pehalf of U.F. Pollufion Control Board

i Digitally stgnes by RAM KUMAR
RAM KUMAR SINGH sien

. i Dzle:2022.01.03‘|1:25305 +05'30'

Chief Environment Officer,

Circle-4

Enclosed : As above
(condition of consent)s

Copy to: Regional Officer, U.P. Pollution Control Board, Bulandshahar T

RAM KUMAR SINGHgaieH
D 10720103 112520 4053

Chief Envﬁ'onment (fficer,
Circle-4
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U.P. Pellution Control Board

Dated 03/01/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Milk Processing Capacity- 400
KLD (SMP, Ghee, Butter, Loose Milk and Cream).

This consent 18 valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission NOIMS for the
stacks.

Air Pollution 5

ource Details.

Alr Pollution Source Details

S.No Air Polution | Type of Fuel Height
Source

Boiler- 10.0 Rice Husk 1 Particulate 35.0 Meter
Maiter

Dioxide

KVA
— D.G. Set-500 m Sulphur | As per norms.
_ KVA Dioxide
_ D.G. Set- 380 m Sulphur | As per norms.
KVA Dioxide
Particulate

Thermopack | sieam coal
15 Lakh
KCAL

S.No Parameter
_—_— As per norms.
—2 _Suihur Dioxide As per nNorms.
“ Sulphur Dioxide

Quantity of other pollutants should also be as per the norms preseribed by the Board/MOEF & CClor
otherwise mandatory .

.

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equiprments <hould be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/lor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory . o

The unit should submit the stack emission /a S3urt within ope month from jgsuance of

consent order along with the point wise Y ‘S- (}zn Rhe consent order . Further quarterly
monitering report should be submitted . & -~
" %
The Unit will file the renewal applicati'_ o least 2 montfhj ;-.:a r to the expiry of this Order.
: <
T3 Stand,

47
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Specific Conditions:

1. The CTO is issued to M/s VRS FOOD LTD UNIT-4, QLD BUS STAND GULAOTHI,
BULANDSHAHAR for the production of Milk Processing Capacity- 400 KLD (SMP, Ghee, Butter,
Loose Milk and Crearm),

7 The APCS for confrolling emnissions shall be properly maintained and continuousty operated. The
stack should be as per norms and regular monitoring oF stack and ambient air should be done by the
laboratory recognized under E (P) Act 1986 and report be sent 10 the Board at every quatter.

3 The industry shall be operated in such a way that there is B0 harm to the nearby environment.

417 any closure direction is issued against the indusiry, by CPCB/UPFCE the consent shall
autormatically remain suspended for that period and after ensuring compliance and after the closure
arder is revoked the consent shall automatically become effective.

5 The directions issued by the Hon'ble NGT / Court / CPCB / UPPCB shall be completely complied.
6. A thick green belt of trees of suitable species able to atizin 8-10 metre height on maturity shall be
developed in mul lincate staggered manner on 8 minimam 33% of the land on which the industry is
established. as per the "protocol for Development of Green Belt" notified vide Board Office Order
No. H16405/220/2018/02 dated.1 6.02.2018 in this regard and available at URL hitp
://www.uppcb.comfpdf/Green—belt—Guidle-__l 60218.pdf.

7. Regular water shower shall be done in order to naintain ambient air quality. The control measures
for controlling process emissions should be properly maintained and contimuously operated.

8 The industry shall comply with the order passed by Hon'ble Supreme Coutt in writ petition (civil
NO.I%O%Q/ 1985, MC Mehta v/s Union of India and others regarding use of Pet Coke and Furnace oil
as a fuel.

9.The industry shall use 2 minimum 20% Bio-fuel/bio-briquette as fuel in the Furnace depending
upon its availability/necessity.

10. Any source of emission other than that mentioned in the Air consent secking application will not
be permitted by the Board.

11. Tndustry shall submit Environmental Statement in prescribed format in Form V of rule 14 of B.P.
Rules 1986. -

12. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
onsent would be deemed void.

13. Industry shall submit quarterly monitoring reports of all stacks and ambient air quality from &
certified / approved laboratory under E.P. Act 1936.

14, Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15. The unit shall submit the audited balance sheet for the current year.

16. Industry shall ensure safe disposal of boiler ash and submit the method of disposal adopted
within 01 Month.

17. Industry shall maintain the ambient air and noise quality in the premise, so that it could not affect
fhe health of workers and outside premise environment,

18, Industry shall installed Continuous emission quality monitoring system with the stack and same
shall be linked with the server of CPCB and SPCB.

19.Industry shall ensure o develop Miyawaki forest s that treated water may be used for irrigation
as per the GO no. 1011/81-’?~2021~09(rit)/2016 dated 13.10.2021 of Deptt. of Environment, forest
and climate change. For compliance of this condition Bank gnarantee of Rs. 2.0 lac shall be
deposited within a months time along with the proposed plantation.

Tssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Buar\%.

Digitaliy signed by AR KU

RAM KUMAR SINGHZENGH

7 ate: 2022.01,03 11:25:38 +0530°
Chief Environment Officer,

Circle-4
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RADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email; info@uppch.com Website: www.nppeb.com

Ref. No: 13831/UPPCB/Bulandshahar(UPPCBRO)/HEWM/BULAND SHAHAR/2021

To,

Dated 3 1/03/282}

M/s VRS FOOD LTD UNIT 4
OLD BUS STAND GULAOTHI BULAND SHAHAR,

Tehsil :Bulandshahr
District :BULAND SHAHAR
—~
Sub :~ Authorisation issued under the provisions of Hazardous and Other Wastes {Management an
Transboundary Movement) Rules, 2016 '
1. Number of authorization and date of issue 13881 and 31/03/2021 .
2. Reference of application (No. and date) 11216332 and 16/02/2021 .
3. MrRAJENDRA SHARMA of M/s VRS FOOD LTD UNIT 4 is hereby granted an
- authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at OLD BUS STAND GULAOTHI BULAND SHAHAR, .
Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/anpum) I
Waste as per the Schedules | or recycling or utilization or !
LI and I of these rules __co-processing, etc. e
11  Sludng from waste water TSDF 3.5 TiAnnum i
L jtreatimgni- (Category-5.2) o |
Y 1 The authorizatjon shall be valid for a period of 30/03/2026 from the date of issue of this letrer
2. The authorization is subj,éct to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any .
A General Conditions of Authorization -
1. The authorised person shall cornply with the provisions of the Enviromment (Protection Act, -
1986, and the rules made there under . ]
2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board . ‘
3. The person authorized shall not rent, lend, sell, transfer or otherwise trans port the hazardous
and other wastes except what is permitted through this authorization .
4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
5. The persoa authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios suck as spiliages,
leakages, fire etc. and their possible impacts and also carry ovt mock drill in this regard at
regular interval of time .
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The person authorised shall corply with the provisions outlined in the Central Pollution
Conirol Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and ifs clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10, The hazardous and other waste which gets generated during recycling or reuse or recovery or -
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

! - 12, Anapplication for the renewal of an authorisation shall be made as laid down under these
; Rules. '

~ 13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
oAy Environment, Forest and Climate Changes or Central Poilution Control Board from time to
i time .

14, Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year .
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order,

B  Specific Conditions of Authorization

1.The wastes must be safely collected in leak proof containers and shall be duly marked in a manner

suitable for handling, storage and transport and the packaging shall be easily visible and be able to

withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be

provided with a general label. The storage area should be at an isolated spot in the premises and

must be fenced, covered and duly marked..

2. The authorized person/agency shall ensure that no adverse impact on the air, soil and water

. Including groundwater takes place due to, activities for which authorization has been tequested.

~%. Comprehensive safety measures must be followed in handling of wastes and the staff must be

properly trained. :

3.The person authorised shall comply with the provisions outlined in the Central Pollution Control

Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and

Disposal of Hazardous Waste and Penalty”

4. An application for the renewal of an authorization shall be made in form 1, betfore its expiry as

laid down in rule. It is further brought to your notice that as per the order dated 14-11-2003 passed

by the Hon'ble Supreme Court in W.P. (c) No. 657 of 1995, no indusiry covered under Hazardous

and other Wastes (Management and Trans boundary Movement) Rules, 2016 shall be allowed to

operate without valid authorization. It is also provided in the same orders that industries which are

not complying with the conditions of authorisation shall not be allowed to operate.

5. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter

and should also maintain records on Form 3 and present it to Board’s inspecting officials.

6. In'no case any hazardous wastes shall be disposed off on land, in any drain or stream. All

spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable

corrosive, explosive. and toxic nature must be safely collected and stored. Non-compatible wastes

must be suitably and safely handled.
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7 7. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization issued under the Rule — of Hazardous and-Other Wastes
(Management & Trans boundary Movement) Rules, 2016
8. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

9. It should be ensured that hazardous wastes shall be properly collected and paCk&d in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

'10. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

~ 11. Used oil shall be sold only to recyclers reglstered with U.P. Pollution Control Board. The record
shall be maintained.

12. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule

- 1,2,and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the

' ruies

13_ _You shall become the member of any common TSDF for S.I.F. (M/S U.P. Waste Managetnent

iject Kumbhi Kanpur Dehat or M/s Bharat Oil & Waste Management Ltd., Kumbhi, Akbarpur,

Kanpur Dehat. Permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final

asal to the TSDF and report back to U.P.P.C.B. with the required manifesto (document of

) within one/three month of this letter. The authorized incinerator is with M/s Bharat Oil

] :écé_iy, Sahibabad, Ghaziabad for oily waste and paint sludge only. or the hazardous waste (Lead

}?r_}:rxough open hearth furnace may be sent to recycler facilities duly authorized by CPCB. The

scument shall be submitted having three months. Lead slag shall not be generated in this

are required to store the hazardous waste safely and send it to TSDF/incinerator within
ays/Six months of its generation.
5 Prohibit /Adverse order is passed by Hon'ble National Green Tribunal the authorization

ymatically stand cancelled.
. ' : ( Authorized Signatory }

i :ﬁly sigaed by Ram Kumar

Ram Kumar Singh sws
al le 2021.04.01 11:06623 +05'30°

UTTAR PRADESH POLLUTION CONTROL BOARD

“Fo the Regional Officer, U.P.Pollution Control Board, Regional Office, U.P. Pollution

Board, Bulandshahr for information and necessary action .
_ ' ‘ Ram Kumar Sengh o N vt

CEO/EE, I/C Circle
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Fid

FORM 1
(See rule 7 of the E (P} Rules, 1986)

Notice of intention to have sample analyzed

To,
Mjs YRS Foo A L=t Unit-

o0ld_Bus Cimmsd , b ula ol
guﬁﬂmic,{a‘&mj UZA.

...................................................

T tadoments P lant: (Wfa) which has been taken today, the A3 B%

day of .7 WAL e 202.2 from M/S MRS, Foadk. Lid, Lyt =Y.
Ol B, Simnd. . L bdaodb,. UL

(Name and designation of the person who takes the sample).
 pavse Regma Sodavain, SG-E, CP(8
i - Ketina ) Y oy ((WM&,W&M)
3. v, Laldl Naﬁmgm} Tedsiddan, Grndao -~
2. M. Salbna Shvivasizvs, R-0.,UPCE, & vhrm A Shatan

.............................................

Locations of the place where the sample were taken.

1. ETF A4 #Ha ow'E
2 . Bove et o e Ut

(s

Name: M¥ 5. Reena Safavarn

Signature:

Designation: $so - &, clen
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' Life Enriched PROCESS FLOW CHART OF LACTOSE MONOHYDRATE Page 1 of 5
RECEIVING OF
Permeate Sampling & testing by QC
h 4 i
Line Filter { $S .mm overed by100 -
mesh Nylon Filter
| Storage Silo
FOR PHARMACEUTICAL LACTOSE FOR EDIBLE LACTOSE
r ' e
‘[ Carbon Column <’
t)e-Colouring Tank
' ———— e
Balance Tang
Pre-Heating at 62 -669C
1
L aa RO W
J—Hmimr of prodct (82°C- 81/() ater
v — ———
pH adjustment (7.2-7.4) with Caustic Caustic Lye
Caustic Lye of 5%. 5y On Line < Dilution Storage
Dosing Pump(pH monitoring by Tank dilute Tank
PLC) W | Caustic L!e
Holding Tank for \
precipitation of Calcium
v
Issued By: A'pprov‘ed By : @ g Revision No : Date of Issue
MR @ HACCP 'l‘eam leader 22/03/2022
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\ Ultra Filtration DCP- For spry |

UF Permeate
RO Water

e o R e s 05

104

Drying

v
o Adjustment bv on Line Nitric acid Nitric Acid
dosing Pump{ Diiute Nitrvic [« Dilution <+— | Storage
pH sonitering by PLC Tank(Dilute Tank
I Witric Acie)
o .
; Storage Silos
Mother liquor
l 2 addition >
. a L v
o ‘L__ - Inspection after
. Balance tank -
' filter <«— Nylon 100 Mesh - each rim
| | :
v
¥ 2 Inspection after
Line ss ﬁlter t _TWO fl-lte’l's, Size 1.5mn‘l each run
[ ,_,* L Y3 | OPRP-1=Evaporator Sterilization
Steam - ' | Evaporator CL=4" Cal. Vapor Separator Temp
Indirect ’ (Sterilization) %] Should be 91°C for 30 Minutes
A 3 _—
1 Evaporation .
{Heating of 7 T R
' permeate) . |
- ——p TS ~55-62%, Outlet
| temo ~63£) oC
f’s_ta;,e with by ! Crystallization Cooling 70-15°C as follows
normal water, 2™ | 1°t stage temp-70- 38°C drop 3 °C/ hr
& 3" stage by ——»| 2™ stage temp-38-29°C drop 1.5°C/hr

Chilled water-

3" stage temp -29 -15°C drop 1.5°C/hr
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life Enriched ‘

RO Water

)
{
\

FOODS L“V“ =D

F LACTOST ¢

_L< —

ML 1 in Silo no -4 for

e WASTERCOPY
A o | Annexure'M’ |
. — 'VRS/G/SOP/MR/08
e lssue No: 01_7 L
OHYDRA [Page30f5

reprocess in ancalcing unit
[ 1“ Washina —» | Decantation 1 P
=
v
L , OPRP -2= Decanter -2
| RO water — 2‘ : \ Decantation 2 r—ML7 o L Scarper & Bush check
. Washing ——————p g 3 . CL=Intactness no metal
| S v \ Reprocessing A
| Magnet-1 e RPne
| =10500 Gauss \
—_ —_— - —— = \
ML-3 mix in SILO-80KL for
- o wash Tank -2 i ( o e B -
e g — for Crystal euse (mix In Permea
RCmter = 3 Sleve Cenmfuge i
Washing | 7 9
| Wet Crystal
(Moisture 7-10%)
OPRP-}-Pre Heating FBD
l ) after wet cleaning
B + —— = —— L~ Minimum 95°C for 45
Fluid Bed minutes FBD outlet temp.
[ o ] Dryer e -t
Hot air filtered by (FBD)
EU-7 filter from __
! AHU T « - == OPRP NO 4
B Drying temperature CL=Intactness
' N RN o> [ Prime 125+5°C of FBD Sieve
Secondary- A--110%5°C
Secondiary-B-- 100£5°C
Dehumidifier---30£5°C
. 7l : 7clone o ;
‘ Star vaive cy J <+— Check for any scratches or metal
o R generation after every run

Issucd >By !

"4

" HACCP Team leader

Approved By : @yﬁ(\}
|

P T e

Rewsmn No

Date of lssue

22/03/2022
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Star valve FBD Check for any scratches or metal
generatlon after every run
Magnet 2
(Milling Machine
Inlet) 10500Gauss
] Sieve hole size 0. 1mm, _E —Mi
\ Flltered air by EU? Mllllng St Ehacks OPRP-S Milling
\ from D;ehur‘gudlﬁ?r Machine - intactness after evefy <«———  Machine Sieve
controlling duct line o
\ Air Temp= 22-32°C CL= fhould be
' Air RH= 30-45% - ,
| magRda | -
10500 00 Gauss
R -
Magnet -4
%0500 Gauss
v ; g
- OPRP-6 =Magnet-5
Magnet 5 ;
e ~—— CL = No abnormal metal piece
10500 Gauss 'ﬁnding » o
o 5 S
Jet filters

thru micro filters [——»

Compressed air ’

— Check for scratches or metal
" Starvalve valve ] e——— ] generation after every run

e ——————

Screw conveyor

scratches or metal
ZVETY TUn

D R

Liners & Filling of
Kraft bags | Powder
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| VRS FOODS LIMITED Annexure' M’
L - VRS G/SOP/MR/08
l Issue No: 01
[ — - —_ —
‘ ‘ N vOuvinare | PageSof §
| S | ¢ el ,t.{, { RYLD ‘?L; VIR

life Enriched - o TOFLALT , o l_ 1 \ |

| Manual

iNeighing ﬂ_
weighing o R
|l LM {Ghemical &Microbiological)

|

—_— Sealing, Leakage test
Heat sealing <« —
= i

OPRPNO 7 =
No abnormal
finding

<+—| Stitching

\ Palettization ‘4-—~ PlaStic Palettes

—Tti'areads_m \J_{Stitching
‘e ) . )

|:Storage & Dispatch J e i Release by QA

Issued By :

MR \&

¢
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Unib-4
| GROUND DEPARTMENT

\ ¢ ¢amami Bange & ﬁmzﬁ Water Supply i}eparimem}

/ i winistry of Jal Shakii
i covernment of Uitar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE
FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER)
AUTHORIZATION/ NO-OBJEGTION CERTIFICATE NO:
REG037065

VALID FROM 30/09/2021 TO 29/09/2026

...____,..,_,._..--._ e e ime mmn e mmrmmmn i o e | b ks e J—

Regrstra’uon No 202108000248

l
; ' Name of the Owner | RAJENDRA SHARMA :
‘. % . . - : - ey
~ Address of the Applicant | Old Bus stand, Gulacthi | Application Form Serial No, i; BiLND0O821RINOOSS '
§ Bu!andshahar : :

v . . . ’ e — PSRN S e . e L e e ,wi
« Date of Submission ! 0710812021 Spemmen Signature : 1
! . o — - e o '5 e am - . — e —— - o ; —_— A P+
: Company Name ; VRS FOOD LiMITED ! Company Address : NEAR OLD BUS
i : { STAND,
: ‘ GULACTHI,
. ' BULANDSHAHR

© Location Particu!ars
; District Buiandshahr Block GULAVATI
. Plot No./Khasra No. NEAR OLD BUS Municipality/Corporation i No
STAND, GULAOTH, ﬁ i
3. | BSR ?

Ward No. fHoldlng No. : ' NA

Partlcu!ar of the Ex:st;ng Well and Pumping De\nce

! Date of ; 15/03/1986

. Construction/Sinking of f >

7 the Well 3

) . - - e - . =
" Type of Well . Tube Well/Boring i Depth of the Well (!n meter) 80 00

: ’ oL, . ! - - e !
Purpose of well : Industrial l Assembiy Slze(For Tube We!!)

mhtml-file://C:\Users\Rajendra Sharma\Desk@@VRS Foods Documents File\UPGW... 15-04-2023
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' Sirainer Position (For Tube Well) ; . l
L - [ :W.._... o e
, Type of Pump Used 5 Submersible i H.P. of the Pump L 10.00
S — N v m— S S e e e
| Operafional Device i Electric Motor ! Rate of Withdrawal (m?/hr.) ' 25.00
f - - e . - - P

F o b

' Date of Energization (in Case of Electric Pump)

15/03/1996
| Maximurn Allowable | 25.00 Maximum Allowable Running | 10.00
H

 Rate of Withdrawal ; ours Per Day: :
T {mefr.y:

| = i

: _ oo
, Maximum Allowable Annual Extraction of Ground Water: i 90000.00

i e e 7 = - — - e —— [

, Reason for renewal of | Hold Due to NGT Order
' N.O.C.
e e

f
i Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SL.
! (3) for extraction of ground water at @ rate not exceeding that as shown at Sl. (3j), for Running Hours per day
©  as shown at Sl. (3k), and for maximum allowable annual extraction of ground water as shown at Sl. (3k) and is
‘, valid subject to the observance of the conditions stated overleaf.
. Conditions
(1) In case of any change of ownership of the proposed well, #resh authorization has to be obiained.
. {2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as
indicated at SL (2) and (3) of this certificate shall be made without prior permission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this authorization.
i (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall
affix digital water flow meters(conforming fo BIS/ IS standards) having telemetry system in the abstraction
structure, which record rate and quantum of exiraction, at outlet of pumping devices and it shall be presumed
that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The
rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
. water maters
i (4) The concerned Authority reserves the right to stop extraction of ground water from the well due {0 quality
hazards or any other reasons, if the situation so demands.
! (5) In case of any change of ownership of the existing well, fresh registration has fo be obtained.
(8) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as
! indicated at S!. (2) and (3) of this certificate shall be made without prior pemission of the Competent Authority.
Any deviation in this regard shall lead to cancellation of this registration.
. (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this

registration is found to be incorrect during verification at any subsequent stage, this registration is flable for
canceliation.
(8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the dats of issue. The
. applicant shall have to apply for renewal through a fresh application, at least ninety days prior fo expiry of its
- validity.
(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be
mandatory for user. Depth and zone tapped of piezometer Should be commensurate with that of the pumping
well. The data, obtained from digital water level recorders shall be made available to this office on monthly
basis.
{10) Guidelines for Installation of Piezometers and their Monitoring

mhiml:file://C:\Users\Rajendra Sharma\Desktf)g\VRS Foods Documents File\UPGW... 15-04-2023
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Piezomster is a borewell fube well used only for measuring the water level by lowering the tape/ sounder or
automatic water level measuring equipment, It is also used to take water sample for water quatity testing

. whenever needed, General guidelines for installation of piezometers are as follows for compliance of NOC:
!+ The piezometer is to be installed/constructed at the minimum of 50 rn distance from the pumping well through

which ground water is being withdrawn, The diameter of the piezometer should be about 4" 10 8",

« The depth of the piezometer should be same as is case of the pumping well from which ground water is being
abstracted. If, more than one piezomeier are installed the second piezometer should monitor the shallow
ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitaring.

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

o i i
!_ i o ] Monitiring Mechanism
d S.No i Quantum of Ground water withdrawal No.of piezometers | —=o e e
o A (curn/day) required DWLR with
= Manual
o i Telemeiry
R <10 0 l 0 0
o2 11 - 50 1 i 0
1 T (O e e e e e 8 e e — - — e
| 3 50~ 500 = 1 0 1
| NN S — S PR VI pvovs Ay S RE SR —_— - e rrnar——
i H
b4 > 500 : 2 0 2
: i

« The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measuremeant should be given in meter up to two decimals.

» For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water
level recorder (DWLR) with telemetry system should be used for accuracy.

« The measurement of water level in piszometer should be taken, only after the pumping from the surrounding
tube wells has been stopped for about four to six hours.

: « All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and

. assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring System for

I Ground Water Department, Uttar Pradesh, and for its validation.

« The ground water quality has to be monitored twice in a year during pre-monsoon {(May/June) and post-
monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one
sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical
i analysis.

. A Permanent display board should be installed at piezometer/Tube wells site for providing the location,
piezometer/ tube well number, depth and zone tapped of piezometer/iube well for standard referencing and
identification.

« Any other site-specific requirement regarding safety and access for measurement may be taken care of.
(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars | inforrnation furnished by the applicant in his application for issuance of this
permit is found to be incorrect duriﬁg verification at any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS: e

* (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted

. subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local govemment water supply agencies
are not able to supply the desired quantity of water.

i All industries shall be required to adopt latest water efficient technologies so as fo reduce dependence on
ground water resources.

fii) All indusiries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water

. audit through Confederation of Indian industries (Cli)/ Federation Indian Chamber of Commerce and Indusiry
" (FICCI)/ National Productivity Council (NPC) certified auditors and submit audit reports within three months of
completion of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required fo

mhtml:file://C:\Users\Rajendra Sharma\Desktop);XRS Foods Documents File\UPGW... 15-04-2023
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reduce their ground water use by at least20% over the next five years through appropriate maans.

© jv) Construction of ohservation well(s) (piezometer)(s) within the premises and installation of appropriate water

level monitoring mechanisim &8 meniioned in General Condition no.10 shall be mandatory for industries

drawing/ proposing to draw more than 10 m¥/day of ground water and. Monitoring of water level shall be dong

by the project proponent. The piezometer {observation wellyehall be constructed at a minimum distance of 50 |

r from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as

© {hat of the pumping well/ wells, Monthly water level data shzll be submitted online to the Ground Water
Department, UP.

v) The proponent shall be required fo adopt roof top rain waler harvesting/ recharge in the project premises.

. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, {extiles,

tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain

: water in surface storage tanks for use in the industry.

. vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely fo cause ground water poliution &.g. Tanning, Staughter Houses, Dye, Chemical/

i Petrochemical, Coal washeries, other hazardous units etc. (as per GPCB lis) need to undertake necessary well

head profection measures io ensure prevention of ground water pollution.

- (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the

~ following specific conditions:

" ) incaseof infrastructure projects that require dewatering, proponent shall be required to carry out regular

'j monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground

. Water Depariment, UP a8 applicable. Monitoring records arid results should be retained by the proponent for

. two years, for inspection or reporiing as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water

. requirement is more than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing,

gardening etc.

—_ - e . wren o — - e r——r — .- -

Date :31/03/2022
i Place:Bulandshahr
This certificate is electronically generated and does not require digital signaiure

— - o — ROV -~

— e e =

e —t—— — S T " —_— b ——
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&
: UTTAR PRADESH P@LLEJTEGN CONTROL BOARD
%:%ﬁgg& Building. No SC—IZV Vibhuii Khand, Gomti Nagar, Lucknewamé@w
e Phone:9522—2720828,2720831, Fax:ﬂSZZ-Z’IZG’]ﬁé, Email: info@uppen-coms Website: Wy appeb.com
CONSENT ORDER
Ref No. - Dated : 03/01/2022
144548/U1’PCB/Bulandshahar(UPPCBRO)/ CTO/
water/BULAND SHAHAR/2021
To,
Shri RAJENDRA SHARMA
/s VRS FOOD 1LTD UNIT 3
OLD BUS STAND GULAOTHI BULAND SHAHAR,BULAND SHAHAR,
BULAND 5
Sub ¢ Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
~ {as amended) for discharge of cffluent to M/s. VRS FOOD 1TD UNIT
Reference Application No :14372742 Dated -03/01/2022
1. For disposal of offluent into water body or drain or land under The Waler (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act )} M/s. YRS FOOD LTD UNIT 3 is
hereby authorized by the board for discharge of their ipdustrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions imentioned in the apmexure ,in refrence to fheir foresaid application .
5.  This consent is valid for the period from 01/01/2022 fo 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Poltution Control Board
reserves its right and pOWeIS to reconsider/ameud any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .
For and on pehalf of U.P. Pollution Control Boaxrd
P Dlgltaliyslgned byRAMK\}MAR

RAM KUMAR S!NGI’;;{

SINGH
“"Dite: 20220103 112304 10530

Chief gpvironment Officer,

Cirele-4
Eaclosed * As above
(condition of consent):
Copy 100 Regional Officer, U.P. poliution € Board, Bulandshahar AAM KUMAR ;: mggyﬂwwwmm
SinNGH , ;o e g3 a2 40836
Chief Epvironment Officer,
Circle-4
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U.p. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued t0 M/s. VRS FOOD LTD UNIT 3 vide

Consent Order No. 14372742/ Water Dated : 03/01/2022

CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Lactose- 10 MT/Day.
The quantity of maximum daily effluent discharge should not be more than the following :

v Eiffluent Discharge Details
S.No T Kind of Effalant Maximum daily | Treatment facility and
discharge,KI./day discharge point
1 Industrial Drain ETP
. 2 Domestic Septic Tank/Soak Pit Septic Tank
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply systenl. The treated domestic and industrial effluent if discharged
outside the premises, if meets af the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Bxcept the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .

4(a) The domestic offluent should be treated in treatment plant so that the should be in conformity with

the following norms dated &

eated effluent .

Domestic Effulant ]
S.Neo Parameier Standard
1 f Quantity of Discharge 5.0 KLD

A(b). The industrial effluent shoul

conformity with the following norms. .

d be treated in treatment plant so that the treated effluent should be in

Industrial Effulant B
S.No Parameter Standard
1 Total Suspended Solids 100 mg/L.
2 coD 250 ma/L
3 Qil & Grease 10 mall.
4 Quantity of Discharde 100 KLD
L 5 BOD 30 mg/l
5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. - The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and iis subsequent amendments/standards prescribed under The Environment

(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effiuent disposal point should have arrangement for

flow meter/V Notch for measuring efflugss
9.  The Unitwill file the renewal applicaf0

Specific Conditions:

g book be maintained .
s prior to the expiry of this Order.
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A

1.The CTO is issued to M/s VRS FOODLTD UNIT-3, OLD BUS STAND GULAOTHI

BULANDSHAHAR for the production of Lactose- 10 MT/Day.

2 The APCS for controlling ernissions shall be propexly roaintained and coniinuously operated. The

stack should be as per orms and regular monitoring 0f siack and ambient air should be done by the

laboratory recognized under E(P) Act 1986 and report be sent to the Board at every quarter.

3.The industry ghall be operaied i such a way that there is no harm 0 the nearby erivironment.

A 1f any closore direction is issued against the industry, by CPCB/UPPCBE the consent shall

automatically remain suspended for that period and after ensuring compliance and after the closue

order is revoked the consent shall autommatically become effective.

5.The directions issued by the Hon'ble NGT / Court / CPCB / UPPCB shall be completely complied.

6. A thick green belt of trees of suitable species able to attain 8-10 metre height on maturity shall be

developed In multi lineate staggered manner On o minimum 33% of the land on which the industry is

established. as per the "Protocol for Development of Greett Belt" notified vide Board Office Order

NO.H16405/220/2018/02 dated.16.02.2018 in {Iis regard and available at URL htp

://www.uppcb,com/pdf/Green—belt—Gtﬁdle— 160218.pdf. A

7. Regular water shower shall be done in order to maintainl ambient air quality. The control measures

for controlling process missions should be properly maintained and continuously operated.

8. The indusfry shall comply with the order passed by Hon'ble Supreme Court in writ petition (eivil

No.lEuO%W 1985, MC Mehta v/s Union of India and others regarding use of Pet Coke and Furnace oil

as a fuel.

9.The indusiry shall use a minimum 207 Bio-fuel/bio-briquette as fgel in the Furnacé depending

upon its availability/necessity.

10. Any source of emission other than that mentioned in the Air consent seeking application will not

be permitted by the Board.

Eﬂlﬂd{g&y shatl submit Bavironmental Statement in prescribed format in Form V of rule 14 of B.P.
es .

12. This consent is valid only for products and quantity mentioned above. Tndustry shall obtain prior

approval before making any modification in product/process /fuel / plant ‘machinery failing which

consent would be deemed void.

13. Industry ghall submit quarterly monitoring reports of all stacks and ambient air quality from &

certified / approved laboratory under EP. Act 1986.

14, Industry shall comply with various provisions of Air (Prevention and Controt of Pollution) Act

1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other

applicable rules notified under E.P. Act 1986.

15. The unit shall submit the audited balance sheet for the current year and the details of fees

deposited during 1ast three years within a month.

16, Industry shall ensure safe disposal of boiler ash and submit the method of disposal adopted

within 01 Month.

17. Industry shall maintain the ambient air and noise quality in the premise, S0 that it could not affect
the healih of workers and outside premise environment.

18, Industry shall installed Continuous emission quality monitoring system with the stack and same
shall be linked with the server of CPCB and SPCB.

19.Industry ghall ensure 0 develop Miyawaki forest so that treated water 1ay be used for irrigation
as per the GO no. 1011/81—7—2021—09(rit)/2016 dated 13.10.2021 of Deptt. of Environment, forest
and climate change- For compliance of this condition Bank guarantee of Rs. 2.0 lac ghall be

deposited within a months M along with the proposed plantation.

Tssued with the permission of competent authority -

For and o pehalf of U.E. Pollution Control Board .
Digitaily signed by RAM RKUMAR
RAM KUMAR SINGHhgueH
. d Tates 20220103 112330 +05'30"
Chief Euvirenment Oificer,

Cirele-4

o .
s stard

78
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Websiie: www.uppeb.com

CONSENT QRDER
Bef No. - Dated : 03/01/2022
144551 /UPPCB/Bulandshahar{(UPPCBRO)/ CTO/aly/ BULAND
SHAHAR/M021
To,

Shri RAJENDRA SHARMA
M/s VRS FOOD LTD UNIT 3 _
OLD BUS STAND GULAOTHI BULAND SHAHAR,BULAND SHAHAR,

BULAND SHAHAR

Sub: Consent under section 21/22 of the Ajr (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. VRS FOOD LTD UNIT 3

Reference Application No. 14372778 Dated : 03/01/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s

VRS FOOD LTD UNIT 3. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Contrel Board
RAM KUMAR SINGHhG: o et
e *Date: 2022.01.03 11:22:00+05'3Y
Chief Environment Officer,

Circle-4

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Bulandshahar g, cumAR . Dighaly lgneci by PAMLKURAR
SHNGH

SINGH _,’/": ~Daie: 2022.61,03 112211 40536
Chief Environment Officer,
Circle-4
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U.P, Pollution Conirol Board

Dated : 03/01/2022
CONDITIONS QF CONSENT

This consent is valid only for the approved produc%ion capacity of Lactose- 10 MT/Day.
This consent is valid only for products and quantity mentioned above. Indusiry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
Alr Pollution Source Details,

Afr Pollution Source Details

S.No Air Polution | Type of Fuel Stack Ne. Parameters Height
Source
1 D.G. Set- 250 Diesel 1 Sulphur | As psr norms.
KVA Dioxide

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Sulphur Dioxide AsS ber norms.

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norios of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. The CTO is issued to M/s VRS FOOD LTD UNIT-3, OLD BUS STAND GULAQTHL
BULANDSHAHAR for the production of Lactose- 10 MT/Day.
7. Industry shall submit NOC of SGWA within 03 month.
3 The solid waste generated from the industry should be disposed in such a manner that it does not
pollute groundwater, fHver or any other surface water body source.
4. The industry shall construct RCC tank that can store the treated effluent generated over a period
of 15 days. -
5.The industry will have to ensure permission from the SGWA before ground water extraction and it
gﬁl be the responsibility of the industry to comply with the various conditions of the permission
en.

6. The unit shall obtain prior consents in the event of any addition or alieration of existing effluent
treatment or discharge mode or any addition or alteration of new emission generation SOUrCes such as
Boiler/Furnace/Heaters/D.G. sets in accordance with section 25/26 of Water Act 1974 & section
21/22 of Air Act 1981 (as amended respectively)
7.ullndustry shall submit Environmental Statement in prescribed format in Form V of rule 14 of E.P.
Rules 1986. -
8. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fael / plant machinery failing which
consent would be deemed void. S
9. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under B.P. Act 1986.
10.Industry shall installed separate energy meter with ETP and maintain a log book regarding daily
power consumption within 03 Month. '
Il\f}.lngllustry shall submit the adequacy report of existing ETP from competent agency within 03

onth.
12 Industry shall submit the adequacy report of land used for irrigation purpose at discharge
utilization on full capacity of the plant.
13.Industry shall submit a calibration certificate of online monitoring system within 01 Month.
14 Industry shall submit the oround water quality analysis report of the land on which treated
efflnent is being used.
15.Industry shall not discharged any éffluent through any conveyance Line whether it is open Or
under ground in the drain.
16.Industry shall installed calibrated water meter at installed tube wells at appropriate place with the
consultation of UPPCB and comply the conditions imposed by SGWA.
17.Industry shall install adequate measuring device of the effluent afier treatment an a record shall
be maintain for daily discharge with respect to daily milk process. Indusiry shall not discharge any
kind of effiuent through any bypass line outside the premise, rather the total effluent from different
sections shall be brought to the ETP for the treatment as per NOrm.
18.Industry shall comply the provision of extended producer responsibility as per PWM Rule, 2016.
19.Industry shall submit the effluent quality analysis report at every quarter done by competent
approved laboratory.
0. The industry shall operate and maintain Online Continuous Effiuent Quality Monitoring System
effectively and data shall be transmitted to CPCB and UPPCB server.
21.Industry shall sibmit the compliance report at every guarter regarding the conditions.
22 .Industry shall ensure to develop Miyawaki forest so that treated water may be used for irrigation
as per the GO no. 1011/81-7-2021-09(xit)/2016 dated 13.10.2021 of Deptt. of Environment, forest
and climate change. For compliance of this condition Bank guarantee of Rs. 2.0 lac shall be
deposited within a ‘nonths time along with the proposed plantation.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
+. Dlghtelly signed iy RAM KUMAR

RAM KUMAR SINGH s

1]
. L Dale: 20220103 112227 £0530°
Chief Environment Officer,

Circle-4
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LEPLE
wﬁ UTTAR PRA DESH POLLUTION CONTROL BOA
,ggé TC-12V, Vibhuti Khand,Gomii Nagas, Lucknow-226010
A Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppeb.com Website: WWW.RDPCD.COTR

Dated -31/03/2021

Ref. No: 1390émPCB[Bulandshahar(UPPCBRO) HW

To,
M/s VRS FOODS LTD UNIT 3
OLD BUS STAND GULAOTHI BULANDSHAHAR JBULAND SHAHAR,

Tehsil Bulandshahr
District :BULAND SHAHAR

Sub - Authorisation sssued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 13906 and 31/03/2021 .
Reference of application (No. and date) 11314657 and 16/02/2021 .

2.

3. MrRAJENDRA SHARMA of M/s VRS FOODS LTD UNIT 3 is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
ytilization, storage and disposal or any other use of hazardous Or other wastes or both on the
premises situated at OLD BUS STAND GULAOTHI BULANDSHAHAR JBULAND
S .

Details of Anthorisation

Anthorised mode of disposal Quantity(tonlannum)

Waste as per the Schedules | oF recycling o¥ utilizatien or
1Y) and I of these rules co-processing, etc.

™ Sludge from waste water 2.060 T/Apnum
treatment- (Catego 5.2

1. The authorization shall be valid for a period of 30/03/2026 from the date of issue of this letter

Category of Hazardous

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) -

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be pro duced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, _lend, sell, transfer or ot}::temfise transport the hazardous

and other wastes except what is permitted through this authorization .

4. Any unauthorized change in ,- or working conditions as rgenﬁoned inthe
i ' s.a breach of his authorisation .

application by the person authom shatd
usponse Procedure (ERP) for which this

5, The person authorised shall i peg
' ecic possible scenarios such as spillages,
v out mock drill in this regard at

authorisation is being granted cff
leakages, fire eto. and their posgi

regular interval of time .
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6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Tmplementing Liabilities for Environmental Damages due 10
Handling and Disposal of Hazardous Waste and penalty .

7. Tt is the duty of the authorised person io take prior permission ot the State Poltution Control
Roard to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse oF recovery or
pre-processing or atilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to

fime .
14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year.
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1.The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

» The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

3, The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Tmplementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty” '

4. An application for the cenewal of an authorization shall be made in form 1, before its expiry a8
1aid down in rule. It is further brought to your notice that as per the order dated 14-1 1-2003 passed
by the Hon'ble Supreme Court in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous
and other Wastes (Management and Trans boundary Movement) Rules, 2016 shall be allowed to
operate without valid authorization. It is also provided in the same orders that industries which are
not complying with the conditions of authorisation shall not be allowed to operate.

5. The applicant must file refurns on presc ibed Form 4 along with a compliance report of this letter
and should also maintain records on Form 3 and=premeatt to Board’s inspecting officials.

6. In no case any hazardous wastes shall beAd mand, in any drain or stream. All
spillages of hazardous chemicals, used ¢ dds chemicals such as flammable
corrosive, explosive. and toxic nature &\and stored. Non-compatible wastes

must be suitably and safely handled.
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7. It is within the powers and functions of the U.P. Potlution Control Board to modify / revoke the
terms and conditions of the authorization issued under the Rule — of Hazardous and Other Wastes
(Management & Trans boundary Movement) Rules, 2016
9. Vou are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.
9, It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.
10. An ETP sludge test report of 2 laboratory approved under B.P. Act shall be submitted along with
compliance of this letter of this office.
11. Used oil shall be sold only to recyclers registered with U.F. Pollution Control Board. The record
shall be maintained.
12. The ocecupier, transporier and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules. ‘
13. You shall become the member of any common TSDF for S.L.F. ¢M/S U.P. Waste Management
Project Kumbhi Kanpur Dehat or M/s Bharat Oil & Waste Management Ltd., Kumbhi, Akbarpur,
Kanpur Dehat. Permitted by UP.P.C.B},, and start sending the stored hazardous wastes for final
disposal to the TSDF and report back to U.P.P.C.B. with the required manifesto (document of
proof) within one/three month of this letter. The authorized incinerator is with M/s Bharat Oil
Company, Sghibabad, Ghaziabad for oily waste and paint sludge only. or the hazardous waste (Lead
Dross) through open hearth furnace may be sent to recycler facilities duly authorized by CPCB. The
proof/document shall be submitted having ihree months. Lead slag shall not be generated in this
unit.
14. You are required to store the hazardous waste safely and send it to TSDF/incinerator within
Ninety days/Six months of its generation. .
15. If any Prohibit /Adverse order is passed by Hon'ble National Green Tribunal the authorization
shall automatically stand cancelled. '

( Authorized Signatory )

. Digially signed by Ram Kuma?
Rarn Kumar Singh gineh
“Date: 2021.04.01 110507 +053¢

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Regional Office, U.P. Pollution

Control Board, Bulandshahr for information.and necessary action . oy sgnedbymem Bt
R Ram Kumar Singh;gne
s = " Oite; 202E.04.51 110546 0530

84

CEQ/EE, 1/C Circle ‘



o 121

N

wiponted e onigal

.k‘u!mh Now “h:‘iln'w

_ﬁulaurﬁx!m%mr i1 Py
Site-3. Indugiria!l Area
Sahibubad, Disty {':-h'_:y b

soression slizik
_“i%lﬂufus‘mé} gt

i ak_ss:i_:‘;ai:’asmu, S iy

;m:! sEf. i

BRI

Db, PR

LTI
WrEsh i

MO TFERTOE fe it

F&:‘f’ gf‘msma L e

B SR -

3 e e ol B Dagipiiln g 4
',.1[ { x? (pmmm.m? S b 9

A STRE PR U

ERE LT T &

L N ¥ LIS
PRGNS IE S I DL TR U

ESS

- ‘_;aég
.

iHE

obieh, Sew Ao n

S RS
s
S

s«..““g nu&-a- Spsviaed

et i




i S R T

TG 05 ezuﬁééé& herewith

. 122

repupnant to ¢
of the Second

1§ S QNf} FARE’ " witeh expeession shall, unloss
‘&ﬁaﬁé'mvﬁuég ats SuCessars, m

3 j . 2 g . e .
WHEREAS Fi m iz en during the saig process! az:ﬁ:zzfias
ditferent ;3@53 e:,sr waston | iac] '

- Ann fe o tlis Agsiment,

AND WIEEI{E&S the nmf
mentioned shove, thbe s

PART, as per ﬁit Pﬁ:}iiuum {3
whu:h w{}uléi hé gaﬂarﬁmi '

d-of, by utilzing the % $4vices of SECOND
,cms Wasrz.s angd thelr %@sawe qusnmyg

Hardoi (U.P}

10 First Part thg g P&mlsry m _

oure

Part fi}f H‘eamis\ thie Hazeedoas Wasies, in

s

_‘a‘ the gumwﬁm m&&ﬁh@d bsf
Plant direstly st iis v st

o will: me and seleduie fiftiag logistics
i thres {3) business duye g receipt of
aﬁ-mns—x be packed in prowe & lmk proof

Sags or gx:}iﬂ%gm: ii;%gs :

3 $PFDN,§ F‘sm’é s}sidl o ] ih@ pm .3550615'33” Hzm.réous and Qi i%ﬁazcs
{fmmg& ; ' 'em:ie_ fmm tme e 1 §z~ame§ by
4, : ﬁRI Tram alf osyes, darnyzes, and hirde

party cliis. piter whin

siplionge of
5t§miﬁr;;’ nenns on the p ;

; @i xm: Fivst Parh, in cases of Besagos

S FIRST PART shiait kes Fendy

mandsie given to SEOGND PART for
) !wtsafx_. 45 i35 2 comy

szﬁéw PART shal fattow Ministey of

86

sminees and zs;sgzgﬂs _

s 'b&irrg Bemerated at ds predustion Lt -

Oﬂ Coutml Board gad Further é:apabh, _




123

Fs;nrﬁgmwz & iwr’* im}" Eﬁarai ﬁnd Stale Polluion Box s guidelines, futuee

pmg}c emam&wb*%gs
PART: f&ci@ry Rates
'pmﬂf Bagg zmd kept:

¢ material, eﬁz.mg ransit to SECO,

areng rﬁztuﬁmbiu baszs

i dimg Equipments gt iis owg cost 1o Tt and
the vl izsfar the transpoiation,

yzasﬁi}g zf_‘;:f“r. has ﬁ‘;&iﬁ
Hazardaus ‘ﬁr‘amtz :mri

detail w Hich desds iz gcnemtmn of‘
1o N FART for the purpose of

comprehensive aunlysly and process for
hatie progess details provided by IRST.
i ’ia_auy third pary ‘m{b@u 1he First.

dﬁeﬂ‘*‘}iﬁ:}lmn esf“ iix

FLRS’I 1’&%{'{’ must ._p lysis Rzz;:scm from g CROR sppmv&d
' ' in the ovenr thee e differences
numafl} sgread THIRE PARTY a1 their

£d b FIRST PART when ﬁlﬁfé is3a
rOCess. m‘ ehzmgf: i the product mix s,
;__s;ci%p of Hazardues Waste! R:,pfms
1o SECOND PART.

1 T 2 ﬁrspusai Pathvay based on the ‘Waste
'ﬁie HRS’I‘ PARY and Hiy otlier

isposal Pathveay i azutwléy’r

agreeds mwa ii?i-
Ui.»iRGE‘i The base L

1is _greamem

1L ?iRST '?ﬁfi’i’ éwil n‘i"'
pmscrsbzd z’:; the Rule:a
I'é\RT as pf.::z' ﬁia mmxsﬁ

as;pcr ﬁ‘w provisica: i mﬁz&us isnns'
2 Q"‘ai} PART 3t cost o b printed by FILST

asmmm 'mfomsm fiie

2 d___ aag, the term :@f&*«?
'ﬁngm ‘nd disposal el
}?&R’i"

12.4f FE.R;%;_? FAK’E provid
provisions of Hazardous
3l ehiisrges 6 Hazardo
dfspcs%l period shal] reniaiy vash

, ny {hemmﬁw called o5 L f‘”‘hm»g%}
A _exurﬁ

I3, The c!iir_g@_; for coiéea:ﬁ};} i,
will iﬁ‘ﬁ?'é’i@j&fﬁ%ﬁ{lhfa HE E?{}%&TI’ A

cos t SECQND PARY and vicewversa g:ar'
;m.é in | ATHEXETE,

14, FIRST. mé shall make e
User i‘izmé,w andg uthur. a,s,m_ :

For Brarst Sl BVt A

]
yk:%‘ Ly

87

: mugt bz pacis,f:d < labwlad e per. ml'@s'fm_' 5

IRST PART $halt b of Welallie/PVC/Leqk
et/Baps” weight will sise be added in ﬁw .

csr wperiod of § @ias) y’&ﬁr aﬂu:iﬁe' -

pasal base g Basic LJSER e




124

- ﬁhe ﬁmrﬁgw Vasts in the. c@mmmr '
also _me contaings area showld b@gwf
ans;}cﬁerfsfi:g‘w%is FalT resery 5
ud container whose arterions are smia_ _

16 In cas& 5{}: Ay E“xﬁsi'}
even aiter being regii
SEQG‘%D PART, ﬁar

" "eﬁ_i b&ck withour giving s Mazar, dous Wm_,
BT will have o pay s waspont gag,—ggg ;

7. First Paﬁ &Ezsiiax HEG
he Guideli .e:’:--'i
Is’&ﬂspﬁﬁaiii‘r:l aﬁd del;

comply with §1 E H¥in

o¥ih Actsand Rules fem tine 1o tme fn fm
handlingof Waste i mlv:mgmmﬂéémmm slorage,
nerafity of e Toregoing; also
_é gn smns ?ﬁ;“:a nz% T ﬁme fig fame_

s

i sts, gm}ﬁ;zm.s 3&% exg;@ases 0?
T whether by reason s By viroe of .
il :?M{’I’ of any feems il vm’éiix@;s af

- ;&s:r?ﬂ”n&ug:e. or ﬁ&i}
this A;ﬁ:ﬁﬂ%ﬂm OF i *’ihz‘f

ITEs Fﬁﬁfi EE ER HERE,

. 19, “This ﬁsgme:x'j_m-s:v( ¥ ;ﬂx:ﬁ

-~ 20, FIRST P *aR':f shiall se - :
@anﬁi‘ﬁf&{f ﬁamrdmm was s inforce -SECS%@ 1‘%%2‘;? muﬂ !nga!l
o and safely saflcer, AN n FIRST 'Pﬂﬁ'f’ duﬁﬁg e a&ﬁwﬁ pﬁs‘a@d
per ra leéamﬁmﬁ wm%a 1 tide ns per Agréement tmz%.
21 3l the mm::' and condi

be *‘E‘I:Cff}l‘éﬁ? ?f%g g
by HRST ?AR’%" i ace
whatsoever i this regard.

2. The maié".&' wade of final
and ash would be xemﬁ
Wasles® ahmfewmuw i

3. The User Cliarges are s
[WP, ifi&mm&dz&m 1
aujor  price: ma*a%ﬁ% canalatin

$wr
Y

;of emimmm 1 ;ﬁgi w&&; a:i_ G _
’Tams, change & E}zspasal' '

For Blistas Gt 5 v

~-88



125 =

Techuslogies/Method,

_ tie purpose of escatiticn n fusl cos, 30% of
Ireightrate will be o : D .

24. SECOND PART s
Eaxﬁsf‘éwé a8 per the i
%otsv&g}méﬁ of ma

PART Fails 10 pay in
Hay ; E.sg) sesult dn oy
Agwimm. Repeate
Mewi bgrs;hi'p{&:z_{i forf

0t i FIRST PART fuifwrefuses. o pa;;*ﬁm _'
4 } Tas mentioned bereis and in Afmc:ﬂsm A
beallowed 'mm the date of lifting of material, FRRST
be THable to pay interest & @ 8% per anum and th.
forfeiture of dap»;ss and i&mmﬁﬁm&_'ﬁf this.
e;f payﬁwm terms will also seaul in cancelition -of

3 H'azarcioaa Wastes tha
PART? faczisi*} How
o~ Basis 0{} titelr »il‘%mczg

i ',mgctzﬁn '_ﬁmmcgies shall 2 handied ar S}:CQND
el tee:hmques shall be derermined g g CESB-I0-Case:

313 sh:zil be linble for dasgages or h&ve th;s e
fce ol suc ,Pm-’t hergunder i such éﬁlay or
nable mnimi of sk é%ri, mcmdmg but
v WOTK slopipmdst, mhargcmg

ciﬁﬁe ey &ﬁr&ﬁé the: i':\:mzral of

thing: contained herein shall Be desmed fo
partl :;s'.b erta,

L~ 29 This *ﬁm ment iy !ﬁw ;

ﬁfi;ﬁzﬁ W&neﬁdegﬁ-am bywrstm' dui}f executwd by or on behai of the- pamcs
harero, - : '

-~ 30 Any terms and condjric
benefit. th@f‘mr Suth
patly, ;s% walver on one:
xlmd@,f:hma_ﬁh .z.,E.?’ Aot issi

"

3bIF any ‘{Bmﬁeia an of z} \ legal, ma!zd_m uignforceable ;s}aém any pwsé

a?a]:: and rie mmammg parts gsd provisions of

32 nent Upon giving 39 davs weines nofice 1o the'othier . ..
35

s m;u 1he: actvity of lifting, Esgmpmnm
cpeizdem contract and i dees: ol come:

“For Bharal Oiey




@)

126

g

E ing setivities, 1 & akso alearly undersiood ,
-for performance of work and not Sor supply

34. "\Gﬁamg w&zmmea in té:é
dirgotipr indirect of:
SE‘C{}%}?} Fg»ﬁRT The
have gpy claim why

rezrancﬁmmt COMPED
W ?lﬂf&m&» o8

"ue;;f 85 creating any selationship wither -

IRST FAR.’I‘ #nd e perians aagag&d by
ds such persons and sueh persons will o
fié.ry, wages, provident find, aratuil
foraccident o deatty g 4y other clait

LF)
5

. Any d;spwts arising on ui
be,w.een FIA{SI“ PART
~~ PART The m{mmm
, Cmmizanm’; Agt, 198¢
f:”léhfbﬂ arxd'wail take

1 the condents of the Asingxure hereto -
an: Arbifrater of fepie by SECOND-
19 provisions of i Arbivation ‘ayd

pmwadmg_g shali he wﬁ,dwc{i m; -
ard, includmg interim awards, if any,

'CQND PART swutually agres ihat o
ﬁw Jurisdiction,

fl’iRST PART hes valig & welive
i by selevant SECR, B irst f’axt.
PCB spprywat New o.orens,,
d bnexpired Consent 1o Liperale un&ar
a{COpY stincheds The wetul
fazardons Waste feam First Par
eV, Consents fum Fisst Part, First

ordered closars by valevant stae
urmg i%;c:temw? f%a.,ézg.\scmw& -

This Agreement §s sigued on this76E, F@rshafaf O & Wasts Viaeusment Lid,

Diregtor

90



127

For “Nl's VRS Foods Lig.”
e g Ml

< | G‘f%%%sie %&gzag%%*i L.
By its gedthice t '&mhemzed signatry 2
(Mame) L (Namsh ManglaniViT &
Dresignation:- - E;;@tgrf?aﬁng;
{Firsi Pary : con {Second Fﬁn‘)
‘:\« imessest % B
. SHnmert f-»m S
{Meme & Address) ddress) -
Vi {:ﬁ":‘ﬁ”’{’s& Q’"&”} RN 7
Qulssie pg b
: 3 |
: (Name & Afidn.ss} 9‘?&?:1 &
(”gﬂmct Numb&r & X%’ml i fa !
FIRST PAKT G{’}Wﬁ:”‘i 1Pl Bl bigors senid © SECOND PART CONTACTS
Narme {ssf?bﬁgg$m§ Lom
~ PAN i AACCY. " Sourabh Srivestava g,
: GSTIN - Cﬂ} MC‘C‘& Mc; No- 08874207653 £

91



128

This ennesure %,:,; in &ij‘utf‘ﬁ
"viamm:menf ﬁ:d on dared

Firat psm ‘\’%’ILL NOT 2
&Iembﬁr&hlp ﬁepﬁsss whick
membership will be renewed
USER CHARGES: FIRST P"

pravided by SETQ’*H} Psﬁl{”}

nd __pa?i TOWAR}}& %g&aﬁm&k Liiuime
-':fmm the daie of signing of this Agrebment ang.

Calegory = 4; $haii béﬁ paid b'

Le -ika

- lumbe Halteries

g ’E'aaéi {ii;! u@@s & st

: ‘mﬁ af HW Bules, {2 without water
mf‘: 2t hta,rs c&gwam %fﬁﬁ i‘ lled dmms

I}

USER CHARGES: FIRST PAR
provided by SECOND PART

~~~

Category «B: siiall be paid by
Catespry - R 'Hﬁmrz}um i

{LANDFILL, z,s,zw' ﬁsgm}m

CETP Shidge & .
' Rs 3, C!i? per¥y
P2 Sj}?ﬁ%}ﬁsii {R“‘Pﬁ% Thres pur kg i’*ﬁi’f
- S - Rs. 45,00 por Piece
i3 mrﬁ@;i ?siifr" {inci 1] '{Rﬁm Foriv v pur PIECE éuiy}z-
5 2dus wasle i L R 1800 per
4 {Rng{:«:& L;ghm&ﬁ g@s%ﬁg z;{s;;. 3

Fw%hara!m& Westa tis

92




%
;
i :
!
{
i
i

: 129

Hom

; %¥ é-{}'mse @zf}
! uﬂmnm&k;
B

|
|

R 2250 per kg

[
. {Ihpee&;fwenh Two Fer kg ﬁni}e«_}J
s
hmgas far full day gmse;xﬁ:; o
imgunt 4 times i n yese o that s
A charge of gi@‘_ﬁfﬁé o0 ;
— quanbitics dispased fior, esigmw a@m&z i pay ﬁ :
ameigency remediation mthm: E;y MosE, Goversment of Indin
and is a;:phcabie w0 all I
= A mm;mum-hsﬁmg_ ﬁf
g be app}ma’sle?{&fm it

the SECORD PART it

GST or tther tases as applicat

ched In proper aiaineygunny.
it ol FIRST BART plant,.
,u mcﬁaihcf?‘fc-&nd Eegi&aﬁé%gﬁrage Im

bag:; 5005 prwz,m
Cmmmmﬁ‘{%mm} bizgs |
under cover, |

¢) FIRSE PAI{T shall del
Kumbhi; N2, Eanit
Iransportation cost siall ¢
FART. w

ai L,

S Cirsvior

93



130

are dncreased or deeremsed By Gﬁvémmgml_. :

Tim3 dﬁHSJE} If dessiiy & lowey z&aﬁ
e t%m -izgjater wasts metstin @tﬁﬁg}i% mmt}

mi be ensmf:d by FIST PART for:
;aﬁa&l and fabe‘iiefd by thé PIRST PART 35 ;:rss"

'zmagyment ang Transboundary Movement Rules,
' eeds 10 sem:if’cizva. z%;@ Hazamw:: Wasts

Cm) 'rcx:as;s { uavms g
Ts::!ls ﬁﬁi%: a5 appizwb}

".,Twm SECOND PART other than
the parties throush s Annegire akmg

NI PART {faeility épé'miﬁ 3
waste shall be r&%a&d and! mmmad
?AR’I‘ o SECOKRD: %?s‘%&"f L

trtehing withis e ﬁzﬁgﬁ;
sends wastelgonls whichi are
RT will ehiarge 5 decided by

n . demmnd e Labogatory
catment Lharge wong withany
il notify dhe FIRST PART,
ty, rish and seus of such
§ _%:1« 10 p@f a&ﬁ% - hargz:@as-

"ubsiam.{. radic-apiive, bivimedical,
by

A

. 94









Transitim

HETE
O
it

97



Akbarpur, Kanpur Deha‘%"UP ol
It salas@bharatoﬂ com L

hrcrw Drurs: from tmck. in cas_'
& use Washing: smag: at poini'o EE]

ara, that the: wnlems of the a:ﬁslgnmani arafill
va:by-proper.shipping name and are categorized:packed
d ars En all respecls n. pmper condition-i

" Month ‘Pay -

98



FORM 1
(See rule 7 of the E {P) Rules, 1986)

Notice of infention to have sample analyzed

To

"mis VRS Food Ll - Unit-3
ol Bus Sénent  bdooitda
Bulomd Shalarn. UL

Take this notice that it is intended to have analyzed the samples of BRIV

...................................

day of SO MW EL ...,
olch. Bus, Stanot Crnda dba, Bulomed SAadan

(Name and designation of the person who takes the sample).

4. Ma Reewm Sadnvam, SC £ (PR
2. Sk, Lali'd sin., Teh S/, Cidao b’ (Sadsn - beadosd dhaduirs)

2. Ms, g&#’ha‘ f}\w’avm‘}&i’&/ FQ'D"/ Uﬁﬂ{é’/ Bulownsd 5L ah=t2 .

Locations of the place where the sample were taken.

1. ETP A e U, 4~
2 - 8%&&/@&{.% o o+

\sﬁiﬁ‘b DS LIMITED

Llgtons

APV

(Duplicate samples were ot S 9

seapy P L O - . 69,1/7// 2%

SEAD sty Qulandthode s (L7 o]
VP Name: tes. Keene Setmprai,

DATE l%; ‘éé?% Designaﬁonzgg,gi CPcR
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136 Annexure-|

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 753/2022

Manvir Tevtiya & Ors. Applicant(s)
Versus

State of Uttar Pradesh Respondent
Date of hearing: 15.03.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. Grievance in this application is against violation of environmental
norms by milk plant, M/s VRS Foods Ltd, Unit 3&4 in District
Bulandshahr, U.P. It is stated that air pollution is affecting the inhabitants
and chemicals are released from the plant on land through borewells.

Water of handpumps is polluted and is adversely affecting public health.

2. Vide order dated 03.01.2023, the Tribunal sought a factual report
from a joint Committee comprising State PCB and District Magistrate,

Bulandshahr.

3. According to report dated 02.03.2023, there is no serious violation
but we find the report to be incomplete. As per standards laid down at
Serial No. 56 in the schedule to the EP Rules, Nitrate has to be below 10
mg/1 which has not been verified. The TSS has been found to be 76 mg/1
against limit of 50 mg/1 (according to the test report) but the report has

assumed the standard to be 100 mg/1. Further, we do not find reference of
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CTO granted to both the units and consented limits and mode of disposal
of treated effluents. Instead of permitting discharge into drain, the first
option would be to go for ZLD with complete recirculation system and other
option to use for horticulture failing which stringent standards need to

apply and not relaxed standards.

4. In view of above, we are left with no option except to constitute
another Committee which will now be headed by Scientist ‘E’ to be
nominated by CPCB, R.O, State PCB and District Magistrate, Bulandshahr.
The said Committee may make an independent inspection in the light of
above observations and also source of ground water. Report may be filed

on or before June 30, 2023 by e-mail at judicial-ngt@gov.in preferably in

the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF and a copy thereof may also be served on project proponent (PP)

to enable the PP to file his response, if any, before the next date.

List for further consideration on 28.07.2023.

A copy of this order be forwarded to CPCB, State PCB, and District

Magistrate, Bulandshahr by email for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
March 15, 2023
Original Application No. 753/2022
AB
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